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INTRODUCIlON 

I, the Chairman of Estimates Committee having been authorised by 
tthe Committee to submit the Repor! on then- behalf, preseJlt this Fiftieth 
Report on the Ministry of Works and HOUSing - Central Public Works 
.Department. 

2. The Committee took evidence Of the representatives of the MiniI
try of Works & Housing, Ministry of Industry & Indian Standards Ins~ 
tution on 23 and 24 December, 1982. The Committee wish to express 
their tlranks to the Officers of the Ministries and the Indian Standarde 
Institution for placing before them the material and information which 
they desired in connection with the examination of the subject and giving 

. evidence before the Committee. 

3. The Committee also wish to express their thanks to the following 
'Non-ofticial witnesses for giving evidence and making valuable sugges
tions to the Committee:-

(i) Shri Hazari Lal Marwah, President, Central Builders Associa
tion (Regd.), New Delhi. 

(ii) Shri o. P. Mitta!, Retd. Otic! Engineer, CPWD. 

4. The Committee also wish to express their thanks to aU other ABso
·ciations, Bodies and Individuals, who furnished memoranda on the s~ 
jeet to the Committee. 

5. The report was considered and adopted by the Committee on 18th 
Apri] , 1983. 

6. For facility of reference the recommendationslobservations of the 
Committee have been printed in thick type in the body of the Report, and 
ba~ also been reproduced in a consolidated form in the Appendix to 
the Report. 

NEW DELHI; 

;iF;l 21, 1983. 
~~~.,.-

va/sQ1duJ 1, 1905 (S). 

BANSI LAL, 
Chairman, 

Estimates Committee. 



ClfAPrEi I 

ORGANISATION 

A. ~ .. MiIIIary 

1.1. The work relating to CPWD is handled by the Works Division 
in the Ministry of Works & Housing under the overall supervisiOll and 
direction of the secretary and Minister. The Works Division comprises of 
one Joint·Secretary, two Deputy SecretarieslDirectors and. seven other om
ers including two Under Secretaries and five Section Officers (Special). 

, 
1:2 The Vigilance cases relating to CPWD are handled by the Mini&

try's administrative machinery separately in the Vigila'Dce Unit. which' 
deals with vigilance matters of the entire Ministry under the charge of It 

Director. Similarly, financial matters of the CPWD!Works Division arQ 
dealt with by the Financial Advisor ot the Ministry. ! i~ 

B. Functions of CPWD . ~" 

1.3 The Central Public Works Department is the primary agency for 
COIII&rUction and maintenance of Central Govt. Buildings. Its programmes 
and activities consist of:-

(I) Designing, cOnstruction and maintenance of Central Govt. 000-

residential~uUdings other than those for Railways, Commu
nications, Atomic Energy, Defence Services and All India 
Radio; 

(ii) Construction and maintenance of residential accommodation 
meant for central Oovt. employees; 

(iii) Construction and maintenance of national highways in Delhi 
and certain other specified national highways, roads, etc.; 

(iv) Maintenance of roads financed from the Central Road Fund ill 
Delhi (This excludes the roads in urban arelM of DelhilNew 
Delhi); 

(v) Maintenancc of certain roadsjhiahways in AruQachal Pradesb 
other than these maintained by the Border Roads Develop
ment Board: 

(vi) Technical control over the Public Works Departme$ ot 
Union Territories; 
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(vii) Construction works for some Public Sector Undertakings 'Dot 
having their own Civil iEugineormg Organisations and for 
semi-Govemment organisations, as 'deposit works'; and 

(liD) Provision of consul~, s~ in planning, designing and 
construction of town:'sbips and factory building if required by 
Public Sector UlWertakioas.aD4" other autonomous bodies. 

1.4 'The central Public Works Depattments have considera~e ex.per
iise in architectural, structural, landscaping and honiculture fit(l,ds, as. 
well. as in civil constructions and services, includirlg electrical, air-I;:ondi
tioning and mechanical services. It can undertake tum-key construotion 
projects; including sophisticated and complex structures which require 
computers for design and modem construction techniques for execution. 
pte department 0 has a well developed architectural wing, a Central De-
signs Organisation. for complex structu{'al design work, field units ·for the 
execution of projects and an Electrical and M~hanical Wing to handle 
electrical, air-conditioning and mechanical services installations. It also 
has a Training Organisation headed by .a Chief Engineer, which imparm 
inservice training to statt. 

Administrative aDd Executive Wing 

I.S The department is headed by the Director General of Works and 
operates in 0 var,ious zones covering the mtire country. All the works of 

, .. yariou5 MinistriesiDepartm~ni~ in'a. particular areaizone are controlled 
!and sllpervi~ed by a Chief Engineer. 

1.6 The Chief Engineer of a zone is aGsisted by a Superintending 
,Surv~yoro of Works and 4 or more Superintending Engineers. Each Sup-
erintending Engineer heads a circle, which consit;ts ,of. 3 to 6 divisions. 
A division headed by an Executive Engineer, is the basic executive 
'Unit of the Departmen.t. 

1.7 Horticulture work is under a Director of Horticulture who is relt-r 0 • 

ponsible to the oChief En&ineer (New Delhi .Zone). He lays and main-
tains the laWIlG in the offices and residential buildings and nurseries of 
Govt. Qf India. He is assisted by a Deputy Director (Landscape) and 

'7 Execmtive DiVisions, while 6 divisions are located°ln° DClhi, one divi-. ., - . . 

sion Is at Bombay. 

1.8. l.)fticers at various levels hl!-ve. specific powelJl 0 delegated to them. . , ' ~. 
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On 1st January, 1982, the followiDg l!ni1W; were in position:-
.• • ........... ~. .: • •••• " • 1 • 

i ' 

A. Circ;le. (Civil), , • " . . ~ 

3. Circle. (Elect.) • .. 
... SuperillteDdinr Sumeyor OlWarkJ (0). 

5: SuperiDt~~diDi Surve~r 'ofWorb (B). 

,6. Director or Horticulture 

7. DivilionalOfBcen (Oivil) 

8. Divilioal om~n ,~lect,) 

9. Surveyor of Works (Civil) 

',0. Surveyor orWorb (Elect,) . 

II. Deputy Direc:tor of HQrticulture (Field UDi tI) 

111. Deputy Director of Horticulture (Larubcape) 

13. PrOject ~eam (C.;E1slevel) . 

14. Project T,:am (5,&. level} • 

15. Project Team (B. E·s, level). 

II.Plaaning Wing 

" 
, " 

.. ,(: ....... io 

• 37 
I • • 15 

· 10 

· 1 , 

I'. 1 ' 

159 

75 

70 

JJ 

· 'I · J 

· II 

· 3 

1 

1.9 'AftChitectwa1: Architectural Wing consist of a Chief Archltect, 
an Additional Chief Architect, and 25 Senior Architect Units (i1lciudlng 
4 U!Jits i,n Delhi Admn. Zone and one Uni! in Arunachal Pradesh Zone) 
with supporting staff. 

'1.1 0 Electrical: The Electrical Wing' coo$istsof two Chief Engineers 
(Elect.), who are in charge of planning & designing of large' electrical, 

me~hanical and ai~-condjti.oning works. 

1.11 Central Designs Organisation: TtiiS 'is: hc8ded' bY'8 Chief Engi
neer with a Superintending Engineer and seven Executive Engineers un-
der 'him. The organisation. promOtes adoption of mode~ methods of struc
tural designs in the construction activities. of the department to bring 
about .. economy. It a)soma!ntains the Central ,Labora.tory ·of the,.Cen-
rat Public Works. Departmelrt, andupdertabs subsoil investigation. 

1.12. Plannin& and 'structural 'designs' cJl other worles are 'done by the 
Super.intending Sur.veyors of Worts~tached to the Chief IEngineers of 
respectmc Zones or-by, the ~rveyoJ;S 0{ WOfb ;attache4 to the Superin
tenmn, .Engineers. dependiDi on th& value of, tbework. 

" . 
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1.13 Central Plturning and Design ~on: As rocommeaded by 
the Ranganathan Committee, which looked i1l~ the organisation IIIld wor-
king of tlic Centrai Public Works Departmcmt, a Ccntlal Planning aDd 
Designs Organisation has been set up in the Department at Ncwtrelhi. 
The oqanisation consists of three disciplines, viz. A,rc:hitectla'al, OVil 
Engineering and Electrical ~gin~rinl UDder the, J'lidance of an Ad4fitio
Dal Chief Architect. Chief Engineer (Civil) and Chief Engineer (Elect.) 
respectively. For the present, it will be responsible for the planning attd 
design work in respect of schemese costing more than Rs. 3 crores in 
Delhi only. 

, , 

1.14 In pursuance of another recommendation of the Ranganailian 
Committee, an independent "Quality Control and Technical Audit Wing" 

has been set up under the Director General (jf Works, central Public 
Works Dep~ent, ,which is, under the control of the Chief Engineer 

(CCIltral Design Organisation). One Assistant Surveyor of Worb in each 
circle of the Contrat Public Works Department (both Civil &. Elect.) is 

to deal exclusively with the Quality Control and Technical Audit func-
tions in respect of the works under the circle. ( 

Cebtnl Works Athiaory 8oa'd 

1.lS. Prior approval of the Central Works Advisory Boards is neces
aaq. in the following cases:-

.. 

(i) AecepilaDCe of lowest tender where the 

(ii) Award of work by negotiations 
with, the lowest tCDder 

value of work 
IS more than 
Rs. 60 lakbs. 

(iii) Acceptance of single where the value of the work is . more 
than' Rs; 37. 50, lak!bs.. 

(iv) Award of work by acceptance of a ~or other than the lowest, 
\Were the amount of the work is more than Rs. 22.50 lulu. 

L16. Durin. evidence, the representative of the MiniStry, of Works 
aD$I Komia, was asked as to what the COmposition of tbe Board was. 
Tbo Sanlary, Ministry of, Worb&. Houaioa rcpUcd:-

"the compositiOID of the Board it· like tbill. 112e Director-Geilei'at 
(Worb) 18 bfraselt' the C!fIaitmaa; TIIen tbo' Deputy ,'PtDa.ndIl 
Adviser frOm dre -MtDisCry the Dlrictbr ('\V) , or tie' DepUty 
~retary (W) of the Ministry aDc! thea there is the FA ". 
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0\0- of tie CPWD wtio is abo ~ the CQki Controller 
gf A,ccounts who is a pcrmaneui invitee on the Board. 

So in facl tho pwposo. of tho Board wbich bas fall powcrs Is to 
assist- tho &.G. (W)." • 

1.17. lu a memorandum submi~ted to the Committee by a non-otIi
cia!: Or,anisatioll, it has been stated that the "Works Advisory Board iI. 
'Illite redundant and only leads to delay in the award of works. Some
times the delay in t~kio, decisioo in the matter of &ward· of w.ort is so 
lQuch that tenders have to be remvited. Asked to offer his commenbi 
in this regard, the Secretary (Works &. Housins) stated in evidence:-

"Our experience has always been that this does not delay the sanc
tion at alL In fact, carlier, when the 00 was functiooing 
as Chief Engineer, certain matters bad, tQ go, to the Ministry. 
This Board bas full power. Since the 00 is the CIlairJaIal of. 
the Board he is virtually in full control of it. Our e~i
ence bas .been that the Board is working quite well .... 

Accord:iol to our Manual the Board is given ten days' time from 
the day it receives the tender papers to communicate its 
decision. We have beea paeraU,. doing this and there is no 
such delIlY." 

Spelling out the need for setting up tbis, Board, the Set.retary, Works 4:. 
Housing stated that. the Board b~ been vested with "full powers" in. 
reaard to the award of worb etc., and after tbeir approval the mattec 

does not go tp Finance. 

Powers 01 tile D.G. (WCIds)jCE 

1.18. At present the Chief Engineer bas the power to award COD-

tracts for works upto the value of RI. 60 laths. 'l'be D.G; (Worb) 
also h¥ tlIC saJDe powers althoup ho ia of a level above that of Cllicf 
EDaiDeer. DQring evidence, tbe .. esCDtative of tho NiniItry. WIll ukect 
as to- wa, die DG had DOt been· Jiven povms bigher than that of tho 
Chief Engineer. He replied:-

'" ........ There is hardly apy necessity for Ute DG to exercjso 
his powers. There is' DO' work directly under tbe 00 sillCO' 
the works are being executed tbrough the Chief Engineer. Tbo 
Chief Engineer refers cases beyond his power to DG who 
places it before the BoItd." 

Ask8ct ill- that cae nat was tbe need of ha.n.; tbe· 00. tho 
~e ~. tbe Ministry stated that "D6' bas ot1ter po
wars. (also) wbicb are eonectod with tbe teDders .... ,o*-
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which were ~ercised by the Ministry ~ ,~~iQg. Vij'tually ex' 
erc'i'sedby ihe·D.G.· today:" 

,. ~ , .. 

1.19. Commenting on the suggesppn made during evidence that some 
;l'0wers should b4t allocated to the D.G. ov,er and above those of the 
,Cllief Engineer, the Secretary (Worm & HOU6ing) stat~: 

. "We will go into this. question ...... we will consider this point", 
.He also incidentally mentioned to the Committee that:-

"Actually the proposal has come to increase it (power of 'CEjDG 
(W) to award works)· to Rs. 80 lakhs mainly in the context 
of increase in prices. That is under the consideration of the 
Government" . 

., 

1.20. The Ceotral Public Works Department is UDder the administra
tin control 0( the Ministry of Works &: Housing. The Department is 
headed by the Director General of Works and' operates in various Zones, 
-each laeaded by a Chief Engineer, conring the entire country. The eo .... 
mitteehan been informed dult the Direct.r General virtually exercises 
the powers of the Ministry. In regard to acceptance of tenders and award 
of works he is assisted by the Central Works Advisory Board, which 
has foB powers. AIthongh the powers have been delegated to the Chief 
Engineers and other officers below them, the Director General who Is 
above the level of the Chief Engineers and is the Chairman of the Cen
tral Works Advisory Board c:ould exercise on his own only powers as 
delegated to the Oaief Engineers in the matter of award of .... lI'ks. The 
. Committee suggest that as agreed to by the Ministry in evidence, the 
desirability of suitably enhancing the financial powers of the Director Ge
neral should be examined with a view to expedite decisioa making. The·· 
Committee woold await the outcome. 

1.11. The Committee note that the Central Works Advisory Board is re
quired to eomnnmicate its decision in ten days time from tile date it 
receives the tlender papers. The COlDIDittee wonld lib the Ministrytc. ea-
sure that the Advisory Board observes the preseribd time limit in actual 
sure that the Advisory Board observes the prescribed time limit in actual' 
of . work. The performance of the Board in this regard. should be m0ni
tored for review by tile Secretary, Miaistry 0' Works and Housing perio
di~y.· 

DELEGA nON OF POWERS 

1.22.· The Ministry of Works and 'Housing have furnished a' State
ment showing the powers delegated to various officersjn respect of 
award of work and other financial powen; 'relatingto works. A -perusal of 



lifbJS "'.tatem~t showsthlrt 'in many cases the' ~tegAtioDs" of Pow~r' we~ 
made s'e~rM years back. A . few exam.,les are "as under:":'" '" . 

c ' • 11'-

Nature of power. " Dealgna- Exten't 'Of poWt,ra A.uthority 
tion of the delegated. ( " 
~cer. 

(i) Write off ofT &: P aad other AE/AEE 
article. of which part vUlUl EE SB 
bad been recovered. DG(W)I 

CE 

(ii) A.ward of additional quanti
tiel against abnormal high{ 
low rateditema, variatiON 
being more than 85% above 
or below tbe icbedide of rate. 
dully enhanced to the extent 
of COlt index. 

AE/AEE 
EE 
SO 
DG(W)I 
CE 

(iii) To levy compensation in cue AE/AEE 
of delay in completion of 
works. 

(iv) Accotd oflanction to extral E.E. 
substituted itenu. 

S.E. 

R.I_ 1500 
RI. 10,000 
RI. !IO,ooo 

RI. 1000 
RI. lOOOQ 

RI. 1,5,000 
fuUpower. 

Ministry of W &: H 
OM No. A.G. 81(90; 
dated 10-11-56 

Min.orw &: H 
O.M. No. 13/11/69. 
Cont. dt. 86-9-1g69. 

I/Srd of the stipulated Min. of W &: H let
period in respect of ter No. Cont. 13(1,5) 

individual contracts 6Idt.9-3-1964-
amounting upto 
RI. ,5,000. 

RI. 8,5,000 in rc:ilpcct 
of schedule and a,ree
ment i tema. In rcl
pc:ctofothcr itenu, 
AS % of the contract 
value lubject to ceil
ing of RI. 8500 

RI. Alakh. in reapcct 
of both Ichedule and 
non-achedule itelJll. 

Mini.try of Worka 
It HOUIing letter 
No. 17013 (.)f68 
EW[ (PT.rr) 
dated II-UI 1968 

S~e the" price level on the basis c:Jf which these delegations were made 
had no relation with the current price level, the financial delegation 
had become out of the date. Asked whether there was any system of periodi
ca11y revieWing the delegation of financial powers to the various officers 
cJf the CPWD in the light of the prevailing price level and theincreaso 
in the outlay of public works, the Secretary Works & Housing stated in 
evidcnce:-

"No such periodicity is there .... There is a system of revising 
delegations according to the needs of. the situation. We are 
grateful that this point has been raised. We will certainly 
keep it in mind ... 

1.23. Asked whethe,r it was possible to have an automatic linkage 
between the cost elf construction and the delegation of financial powers 
10 the Officers at various levels, be replied that "automatic linkage is 
DOt necessary. It could lead to some administrative difficultieS." 
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· 1~. 'J1It C .................. to 1M ...... Is ., .)'IteI!Il4 
~ renew til. ."!I.v- of 'owen to.,.. 1& 111 ....... die 
e ....... eoadbkms. fa snenI resptd. ,owen deIepted In .. Ifdes ... 
· sides ·bllVe mudDed 1IIK'Iawap4. As proDIiIed by tile Secntaryt MbII*y 
of Works ... Housiag, dIeft sbeufd be • periodic rel'iew, say once In 5 

: ,ees, I.a faaft -viDe reprd to escaJadon of prices aad otller releYDC 
factors. Tile CoII8IIittee would sageR that the first exercise of this khad 
should &tart f'-'wUh ...a die ,owen redelegated realiJtlcaBy aDd ....... 
iDgfIdly .... r ...... tioa to 1be CoaIIIftee. 

· ColI8QIWIey Semen ., 

1.25. The Consultancy Services Wing of CPWD was set up in July, 
1977. This Organisation procures jobs either through negotiations or by 
open tendering. The Ministry have given an estimate of the work-load 
i.e., the coot of the projects handled by this Wing during the last threo 
years as follows:..:.-. 

J979-80 . Rs. 3. 50 crores 

Rs. 4.50 Crores 

R~. 10.00 crore! 

The cost of projects handled during 1982-83 is likely to be above RI. 
o crores. 

1.26 The Statement of eaminplexpenditure is given asfoUows:-

y,. Eltpmdilufl j"cur"d 1ncoIM 

1979·80 • RI·4· 0ll lakhs RI. 5.00 lakh. 

1980-81 • Ra. 4.60 lakhs Rs. 6.30 lakhs 

1981-~ . Rs. 5.00 lakhs RI. 9.07 lakhs 

Jg82-83 . Rs. 7.00 lakhs RI. lIZ. 00 lakhs 
{estimated} 

1.27. The Ministry have stated that this Organisation has _ been ex
-panded by creation of additional posts w.eJ. 1-9-.1982. The final impli
eations Of the new posts sanctioned is Rs. 3 Iakhs per annum. It is 
felt that howe·ver further strengthening of this Organisation in the near 
future will be necessary. 

1.28. In reply to the question whether the Ministry hoped that the 
expendit1lJ'e on this Organisation would be at Jeast matched by the reve
nue earned, the Ministry have stated that "it is expected that the ex-

. 



1.29. "I>uringevideD.ce,"tbe teprettDtative of·ihe 'Mlnist~ of W'~ 
spelling oot the scDpC of activities of the willg stated:- " " " 

"We are dealing with Govt. Depar.tJnepts ~d~K: Sector Un
dertakings. We have not undertaken any private work. If the 
public sector undertakings want CPWD to take it up, we 
do it for them. This consultancy cen WaG set up so tbat the 
public sector organisations, which would like us to do tbls 
work, can be enabled to do so and we can aet some work 
which is DOW going to the private sector." 

It is however at present not mandatory on the Public Undertakings tOi 
consult the CPWD, he said. 

1.30. A suggestion wa'.> made during evidence that it would be in the 
best interest of the country if it was made mandatory on the public 
sector organisations to go to CPWD for consultancy if they were DOt 
having their oWn services, and only when it was not within the .compe
tence of the CPWD and a No Objection Certificate was given, Consu']
tancy work should be awarded to Private parties. Reacting to the sug. 
gestion the Secretary (W&H) Gtated:-

"We· wuuld welcome it. But J would only ma,ke this suggestion 
that the nature of the work should be such that it is with
in the normal competence of the CPWD. Without the detail
ed examination of the workload. J do not think it is fair 
on my part to answer this question right here. because there 
are so many public sector undertakings and we have to aS8-
es-:; what their requirements are because after all. if the 
CPWD has to give NOC in 9 cases out of 10, then the 
creditability of CPWD will go down. "Before. we make it 
mandatory, an in-depth study has to be made." 

1·31. The Committee feel, fllat die cONulta., SemeleS winl of tile 
CPWD set up recently in 1977 has a vast IN*utiai to develotP. The 
CPWD has the expertise In building and road conslradion .... It could 
handle ~ ~Ii!tt! 8IIfI colL4Jfruction of townships and ofIIte/fac:
tory ball.. for PubrIC Undeftakfnp II1ICJ other .... onomous bodies tcMt
trolled udlor financed by Goftl'lllMllf. It toukl ~n be made ....... 
tory for diem to eatrust the work to the CP'WD. 'the Comlldftee ...... 
fore desire that " this question slloald be examined bv the MlnIstrv of 
Jl1J18DCe ... BPE In roD!IUIUdoD wIdt iIIe 'MIItWIY of WGtb" Roasi.... J. Qae ....... tile Consabllty SeMee .... 01 tile CPWD 
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sIIouId 'be • ......., streaitbened .. expaaded~' The competeDce· ... 
capacity of file Coasultancy WI.. of tile CPWD to lBMIertake works for 
pubIk IIIldertaIdap .... ok ~ bodies sIaoald be suItMIy .... 
Ddsed widely. The wiDe IhouId ..... lie able to keak eYeD, wllidl· 
should be ensured Ify keepiag proforma COIIIIIlerdai accOQDts of Its trans
actions ia coasultadoa with theComperoDer IlIIcI Audiflor General 01 lDeI&. 

D. StIft Matters 

Cadre Review 

1.32. It was represented to the Committee in a memorandum from a 
non-official that on the basis of the recommendations of the Third Pay 
Commission, the Government of India had accepted that there should be 
a Cadre Review of all the Departments every three years. But the 
CPWD did not have a single cadre review so far. It was further stated 
that on the basis of. the Rangathan Committee's Report (1976-77) . the 
proposals were discussed during 1978 with the Secretary, Ministry of 
Works & Housing and the Financial Adviser and were accept~d in prin
ciple, Since 1978 these proposals had got bogged down in the jungle 
of red-tapism. 

1.33. Asked to explain the reasons for delay in taking the decision in: 
the matter, the Secretary, Ministry .. of Works & Housing stated in evi
dence that:-

"The Cadre Review was taken up but as it concerns three Min
istries is took time. Now after a detailed emmination 
was made, it was sugges~ed that Class I posts should be 
separately looked on and the other posts should be dealt with 
separately. In regard to lEs a high level Committee. headed 
by DG(W) has been set-up and they are studying it and in a 
couple of months we will have their report. So far as Class 
I posts are concemed the process has reached final stages and 
here it would be reasonable to expect that in the next three 
months some view will be taken." 

1.34. Subsequently the Ministry of Works & Housing submitted to the 
Committee a detailed note on the steps taken by them for cadre review 
on the basis of the recommendations of the Third Pay Commission indi
cating the reasons for delay in taking the final decision in the matter. 

which is reproduced below:-

'l(Jogernment of India appointed a Cadre Review Colllmittee under 
the Chairmanship .of the Cabinet Secretary to rev.ew the cadre 
structme of All India and Central Services. Certain guidelines 
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for the objective cadre management were also issued by, the 
Department of Personnel and Administrative Reforms in this 
connection. Certain proposals were being examined in cODSul
tation with the DircctorGeneral of Werks CPWD. However. , 
it was considered that any firm proposals for cadre review in 
CPWD to be put up for the consideration for the Cadre Re-
view Committee of Government will have to wait till the .High 
Level Committee under the chairmanship of Sh,ri S. Rangana
than, retired Comptroller and Auditor General of India, app
ointed to review the CPWD Cadre structure of CPWD give its 
recommendations. The Ranganathan Committee was appoint
ed .by the Government Resolution dated 28-8-75 attd the Com
mittee gave the report on 15-10-76. The recommendations 
were thereafter examined by the empowered Committee of the 
Ministry of Works & Housing and the decisions thereon were 
taken by Government on 29-12-77. 

The proposals for the cadre review which included restructuring of 
the units of the CPWD involving Group A, Group Band 
Group C engineering and ministerial services formulated by 
the Director General of Works were forwarded to Department 
of Personnel and Administrative Reforms in February 80.. 

The Department of Personnel & Administrative Reform.; returned 
these in July 1981 with the suggestion that the cadre review 
proposals to be put up to the Cadre Review Committee of 
Government of India should relate to Group 'A' Service of the 
two Engineering services namely Central Engineering Service 
Group 'A' and Central Electrical and Mechanical Engineering 
Service Group 'A'. Department of Personnel and Administra
tive Reforms also suggested that the proposals for the cadre re
view of Group 'B' and Group 'C' ·services can be formulated 
after a decision is taken regarding the cadre review of 
Group 'A' services . 

. Subsequently proposals for the Central Engineering Service Group 
'A.' were forwarded to the Department ofPersonoel and Admi
nistrative Reforms 00 31-] 2·81. They called for certain clari
fications which are now under examination of the Ministry in 
consultation with the Director General of Works. The proposal 
for cadre review in respect of Central Electrical and Mechani
cal Engineering Services have also been fonnulated by the 
Director-Oeneral of Works and are under consideration in the 
Ministry, aJong with the Central Engineering Service Groop A. 

It is oxpeete<! that the proposals for both the Central Engineering 
Service and Central Electrical and Mechanical IEngineerins 
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Services will be finalised in consultation with the Director Ge
neral of Works, CPWD . and final proposals with the clarifica
tions asked for by Department of Personnel and Administra
tive Reforms will be sent to them soon." 

Stagnation of Officers and Staff in CPWD 

1·35. It was pointed out to the Committee by the Officer of CPWD 
during itG study tour that "at present lot of stagnation is there at all 
levels in tbis Department. The promotion of JEs to AEs take more than 
20 years and no further promotional avenues are available to them. There 
is stagnation at higher levels also." 

1.36. It was also suggested in a memorandum submitted to the Com
mittee that "for removing blockage in promotions and for bringing grea
ter degree of satisfaction in the Department, every pernO'll should in the 
normal course of his service get at least two promotions." 

1.37. Asked to comment on the aforesaid position the Secretary, Min
istry of Works ,& Housing stated that:-

"If we take the level of Executive Engineers to Superintending 
Engineers the eligibility period is 7 years and the actual pe
riod is about seven and a half years. There is no stagnation 
here. But there is some stagnation at the levels of S.E. to Chief 
Engineers. In respect of JEs this high level Committee would 
be able to say as to so many extra posts need to be created' .... 
We are hoping that in the next three months we will" be able 
to take final view on the cadre of the Class I -and in respect of 
JEs the report would' be available in the next couple of months." 

The 'witness Gtated that the normal period df promotion of JE to AE 
wa!! "about 18 years." 

1.38. Subsequently, in the written note, the Ministry have indicated 
the pOSition as foJIows:-

"It is not denied that there is stagnation at the level of Junior 
Engineers, Asstt. Engineers, Executive Engineers, Superinten
ding EngineerS. It cannot be disputed that a large numbor of 
officers, at the Junior Engineers, Asstt. Engineers and Execu
tive IBngineers level are awaiting promotion, having fulfilled 
the eligibility criteria. The basic structure of th~ Department 
is such that there are limited promotional avenues in the 
Department. Department had adopted liberal policy towards 
sending of officers on deputation in order to create more pro
motional avenues for them . Government had constituted a 
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high powered Committee for proceSGing the cadre review of 
Junior Engineer. It is hoped that cadre review proposals al-
ready pending with the Government and high powered Com
mittee's recommendations will help relieving the stagnation to 
a large extent." 

1.39 The Committee are distressed to note that despite the recGlDIDeD-

>elations of the Third Pay Commission (1973) that there sbould be a Cadre 
Review of aU the Departments every tbr'ee years, file CPWD bas ... 
completed even a single Cadre Review so far. 1bere Is stagnation 01 
Engineers at all levels a!ld a largenomber of them are awalting Promo-
tion having fulfilled t:hje e6gibility criteria. 1bIs position Is DOt condudve 
to the efticient functioning of the .Department. It is _orton. that .... 
Cadre Review has not been approached widl a sense of urgency that .t 
deserved. The Committee have however been assnred that in the case 01 
JEs, a high level committee headed by DG(W) has been set .. aDd if 
is expected to report "in a couple of months" and that in the case of C_ 
I posts "the process has reached final stages aD.d It i. expected tbat .. 
the next three months some view will be taken." The Committee desire 
that the Cadre Review in respect of all tile. categories of tedlnic:al 8taft III 
CPWD should be completed aad necessary follow .., dOn taken wi .... 
sb: months. The Committee trust that the cadre review would help retie~ 
'ing the stagnation in the Department. TIle Committee ..... that a per
son should get at least three promotions in his career. TIley would await 
the outcome. =: . 

Confirmation of Officers and Staff 

1.40. In a memorandum submitted to the Committee it was poilnted out 
tha as per Government of India Ministry of FinanCe (Deptt. of Expenditure) 
Office Memo. No. F ]8(2) E(Spl)/60 dt. 24th March 1960, 80 per cent 
of the staff in each category is required to be dechired permanent by convert-

jng 80 per teont of temporary posts which have been in existence for a con
tinuous period of Dot less than 3 years and are likely to be required on a 
permanent basis, into permanent ones. But none of the departmental 
Engineers who were promoted as AEs in the year 1953 and thereafter and 
have also been promoted to the next rank of Executive Engineers and have 
worked in that post also for about 20 years have been declared permanent 
so far even iA the AE's post although they should have been made perma
nent in the E.E.s post also long back. It has further been stated that stm 
worse is the fate of the individuals who are continuing as ad-hoc AEs and 
lEE for about 10 years. Some E.Es Officiating in that grade for more thau 
20 years have retired aJso as permanent JEs only." 
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1.41, The Ministry in written note admitted that the "above grievance is; 
factually correct." 

1.42. Explaining the position and reasons for delay in this regard, the· 
Mini&tr} of Works and Housing furnished the following note:-

"Temporary posts have been duly converted into permanent ones 
from time to time in accordance with Ministry of Finance's 
instructions in all the categories. But confirmation of officers at 
various levels could not keep pace due to dispute in seniority in 
the grades of Assistant Engineers and ExecutiVe Engineers. The 
matter has remained pending in courts· for years. The revised 
seniOrity rules in respect of Asstt. Engineers were notified in 
February, 1982. The revised seniority list based on the said 
seniority rules has been recenUy circulated for inviting objections 
and confirmation of officer in the grade would be procesesd after 
all the objections have been disposed off. In the case of Execu
tive Engineers, the judgement of Supreme Court is awaited and 
'COnfirmation would be taken up only after the decision. In the 
case of Superintending Engineers also confirmation were held 
up due to revision of seniority. As the Seniority List has since 
been finalised, ·confirmation in this post aTe being processed." 

1.43. The Secretary (Works and Housing) was, during evidence, asked 
wha&her there had been any cases in CPWD where a person retired· without 
being confirmed in any post in CPWD. He replied "There is no such case." 
The position was confirmed by the Ministry of Works and Housing sub
sequently in WTiting also. 

1.44. Asked during evidence whether responsibility had been ·fixed for the 
delay in cenfirmation of officers in CPWD, the Secretary (Works and Hous
iDe) replied:-

"If. there was any lapse, certainly we can haul up the officers. But 
something or the other has been pending in the Court." 

Commenting on a suggestion that an enquiry should be instituted into the· 
matter to find out where the lapse had occured awl' who was responsible 
1herefor,the Secretary stated:-

"My request would be that the Committee after receiving the note, 
(fr-om the Ministry) may kindly have a look at it." 

1.45. The Ministry of Works and Housing have sent a detailed note indi-
eating the position regarding confirmation of officers of varIous levelS. A . 
.lltUdyot the note indicates the foUowing position:-
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.Assistant Engineers: (i) Until 1979, CPWD had not drawn up any 
Rules regarding filling up of posts of Assistant Engineers. A 
quote for filling up the vacancies was fixed in 1955 which wu 
not notified in the shape of rules and it remained an administra
tive ,decision on paper only. 

,(ii) The Writ petitions filed in Couns remained under adjudicatioa 
between 1970 and January, 1977. 

(iii) The Asstt. Engineers (Central Engineering Service/Central Elec
trical E~gineering Service-Group B) (Confirmation and seni
ority) Rules, 1979 were promulgated on 31st January 1979. 

(iv) A provisional seniority list based on these Rules were circulated 
on 27th December, 1982 inviting objections from the concerned 
officials. 

(v) Confirmations will be taken up after all the objections received 
have been considered. 

Executive Engineers: Cases have remained in dispute in Courts since 
1972. The final hearing in the latest case has since concluded 
and the judgement is 'awaited. 

Superintending Engineers: (i) On the result of a Review DPC, a 
revised seniority list of SEs (Civil) was issued in March, 11 
for inviting objections. These have since, been considered and 
the Jist has been declared as final in July, 82. One of the parties 
has filed a writ petition against the revised seniority list, which 
is still pending. No stay order has been passed in this case. 
<;onfirmation of officers in this grade is therefore being 
processed. 

(ii) The question of helding a Review DPC for the S.E. (Flectrica])'s 
Grade is in correspondenCe with UPSC. 

1.46 TIle Engineers of the CPWD have not been c:onfinned ia higher 
posts for 8 long time which in some cases has been II10re than 20 years. The 
Ministry bas however, explained that the main reason for non-c:onfirmatiOll 
was the disputes regarding seniority inter se of engineers of various categories 
which have remained uncler adjudication by Courts for substantial period 
of time. The Committee hope fhat the Ministry would take iawed_ 
steps for confirming eligible officers of those categories in respect of wIddI 
Courts have giwn final decisions. In regard to categories in respct CJI. 
which cases are still pending in Courts, the Commlttee would like the M"ntII-
try 10 iron out file difternces and letde the ...tter oot of Courts In ... 
interest of expeditioas cORfinnlltion of oftkers. The CommiUee also desire 
fIlM the remdtment aad condiflons of senice rules wtJerever pending ..... 

'be uodW _ the seaIority BIb IDIIfIed wi .... ..,.. '; 
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E. Trainiagof Penolmel 

Existing Facilities for Training 

1.47. According to the Ministry of Works and Housing the training faci-· 
Iities available in the CPWD are as under:-

"The Technical personnel employed in the OPWD comprise of Civil 
Engineers, Electrical and Mechanical Engineers. Architects and 
Heniculturists. Recruitment to the various disciplines in the 
CPWD is made at two levels. In respect of Civil Engineers and 
Electrical Engineers, recruitment is made to Group 'A' in the' 
Grade of A.E.Es on the basis of Com bind Engineering Services 
Examination held by the UPSC year to year. The recruitment 
is made to Central Engineering Services Group 'A' and Central 
Engineering and Mechanical Services Group 'A'." 

1.48. The other level in which Engineers are recruited (both civil and 
~trical) is in the grade of J.E.s. This recruitment is also made on the basis 
of an open competitive examination held in which candidates from all over 
the country with a bask recognised Diploma or Degrees in Civil Engineering/ 
Electrical or Mechanical Engineering are allowed to compete. 

1.49. So far as the Architects aJ:e concerned the recruitment is made 
directly to Group '~. services in the grade of Deputy Architects through the 
UPSC. At a lower level recruitment is made to the grade of Architectural' 
Assistants. ' 

1.50. The training of technical personnel in an organisation like CPWD' 
is required to be imparted first at the stagc of entry 'to the depart
ment and subsequently during the course of service of an officer. The faci

lities' available in the CPWD for training of technical personnel at the time 
of entry and while in service' are de.tailed in the subsequent paragraphs. 

, 1.51. The A.E.Es recruited to the C.E.S. Group 'A' and C.E.M.S. 
Group 'A' are imparted induction training for a period of 35 weeks. The 
ttaining imparted consists of an institutional training for a period of weeks 
and field trai,ning for the remaining 27 weeks. During the institutional train
ing the Officers are not only given an orientation to the working of the 
Government, set-up of the CPWD, Organisational structure, role played by 
dilferent wings of the Department, duties and responsibilities of .officers at 
different levels, but are also exposed to the practical aspects of working .. The 
training imparted also includes a grounding in Public Wopks Accounts, Bud
ptting processes, Planning processes in the Government, etC. Field visits are 
also an essential ingredient ,of tbis .training programme. . ' 
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1.52., Duringthe course of their field training, the probationers are attach
ed to various officers right from the level of sectiOns (J .E: s level) upto the 
D:O. (W)'s officer where they examine and study the different functiOns, the 
duties of the officers and also familirise themselves with the working of the 
department, rules and regulations, codes' of practices etc. 

1.53. The J.Es recruited to the department, also need induction training. 
Approximately on an average about 600 J.E.'s (both Civil and Electrical) are 

recl11ited to the department every year. With the existing facilities avail
able in the Training Organisation (i.c. limited staff and accommodation 
available) we have· 'not been able to impart induction training as soott as the 
JEs join the department. However, we are running five foundational train
ing courses for the JEs who have put in less than two years service in the 
department. The number of participants in each such course is limited to 
60 J.Es (both Civil and Electrical). Thus we are now imparting founda
tional training course to approximately 300 J.Es every year. So far as the 
Deputy Architects are concerned the Training Organisation does not impart 
any induction training to them. 

1.54. So far as the in-service training of officers i~ the Department, 
which is a very important requirement in a professional department like 
CPWD is concerned. even with the limited facilities available. the Training 
Organisation conducts as many as 40 to 44 refresher courses every year. 
The topics covered in the refresher courses vary from Advanced Structural 
Design to subjects like "Landscaping", "Interior Design", "Planning and 
design of interior lighting", "Bulk Services", "Airconditioning" etc. For 
conducting those refresher courses covering all the three major disciplines 
i.e. Civil Engineers, Electrical Engineers and Archite:' :,~, reliance has been 
placed to considrablc extent on guest faculties obtained both from within 
'the department and from ouside the department. 

1.55 The Training Organisation runs about 17 courses for Wiremen, 
Asstt. Wiremen, Lift Operators, Pump Operators, etc. On an average 185 
number of the skilled workers on the electrical side are tr:1ined in the Train
ing Organisation. 

National Academy' of Public Works 

1.56. In a memorandum furnished to the Committee. it was suggested 
that the existing nucleus training organisations in the CPWD should be 
,placed on a regular footing . with a proper purpose-built accommodation .. 
core faculry of its own; adequate support. facilities and must be ,iven the 
'Status of a National Academy of Public works. 
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. ~.57 Asked to comment. on the aforesaid suggestion. the Seaetary'p 
MInistry of Works and Housing stated in evidence that:-

"So far as the general suggestion that there should be a 'National 
Academy', perhaps in COurSe of time ODe can think of enlarg
ing the ~cOpe and the base, but right now in the 6th Plan, the 
scheme which is approved is within the constraints that we have 
and we are trying to make the best of the funds:' 

The witness further added:-

"We have also actually thought of a permanent campus for the 
training centre. At the moment, it is 'bemg held in Del~ but 
because ,Delhi has to be decongested and all the activities 
should not -be held here, and because trainees also. come from 
all over India, We are thinking of another place where a train
ing centre couldbe constructed. But the provision made in 
the plan takes care of a minimum of faculty members, and 
other expenditure incurred ..... The plan provision is Rs. 50 
lakhs, but it does not include construction of a campus. We 
have tentatively thought of I or 2 places. At present we have 
converted some building in Delhi and are carrying on to the 
~t of our capacity within the funds that we have ...... At 
moment, whatever plans they have, are considered -adequate. 
But in furture, it may expand." 

Training oj JEs 

1.58.Asked to explain the position with regard to the induction training 
being imparted to JEs, the representative of the Ministry stated:-

"Fresh recruits will have to wait for their tum, because there is a 
back-log. This Training Institute itself is functioping for the 
last three years. A large number of JEs. who had joined 
earlier has not got this induction training. We are training 
them; we C'3nnot train both the earlier people and the present 
once, because of various limitations .... I agree that induction 
training means that it should be given at th~ time of their join
ing. But people already in service did not get it, and we are 
taking them up first." . 
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300 Junior Engineers .- 600 recmlted every year. 11ms Chere is a 
.... backlog to be covered. Fm1her the Deputy Arc'biteds who.e 
4irec:tIy recruited through the u.p.e.s. do not receive My induction Crain.
iIIg. The Committee desire' that the training facllities and prognmunes 
'Should be critically reviewed and in the light of the need suitably augmented 
ad reoriented. 1be baeldog Of training of F...IlgiDeering/ Architectural per. 
HnneI should be covered by suitable craSh progntmmes. In this connection, 
tile Conunittee would abo reeollDDend that a welHquipped trai..... IDStI· 
1Dtioa for ti.e C.P.W.D. sbouId be set up at a suitable pllce IS early • 
)MJfISIble sad adequate funds for this purpose should be allocated adeaIt 
111 the Seventh F1ve Year PIaL 



CHAPTER n 
PLAN, TARGETS & ACHIEVEMENTS 

A. T ...... and achievements durIDg 1974-75 to 1979-80 

2·1 The Ministry of Works and Housing have indicated the financial 
and physical targets and achievements during the period 1974-75 to 
1979-80 as follows: ' 

Year 

1974-75 

1975-76 . 

1976-77 . 

1977-78 . 

1978-79 ' 

1979-80 . 

Financial 

Demand Achieve-
menl 

(in lakhs) 

~ 3 

6~S 5~4 

6S+ BIZ2 

90a 1010 

ISOO 175~ 

2610 21 46 

3000 3067 

Target 
for 

houses 

Gin lakh.~ 

·1 

13 70 

2:>9° 

4919 

4100 

Ph},!ical 

Achieve- Target Achkw-
ment ror nv",·t 
for office fol' 
homes aecmdn. accmdn. 
(No •. , (Sq. m.J (Sq. tn.) 

5 6 7 

!Z273 

25°0 I5,CKlO 

87() 5,000 

~055 Nil 

3164 ll'h'JOO 

1252 55,00() ll.p'()O 

The Ministry have stated that, "as is observed from the records", no 
physical targets were laid down for the year 1974-75 and 1975-76 for rc!'i
dential accommodation and for the. year 19~4-75 to 1978-79 for office 
accommodation. 

2.2 Asked to state ,the reasons for the achievement in respect of cons
truction of office accommodation during the year 1974-75 (lnd 1977-78 
being shown as 'Nil'. the witness informed the Committee in evidence that 
"in that particular yea'r we had oot completed and handed over office 
accommodation because the work was ·in progress. But it got delayed and, 
therefore, was postponed to next year." 

20 
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B. Tarpts ad' Aebie~' du~ 6th Plan period 

2.3 The Ministry have indicated ·the financial and physical targets for 
the Sixth Five Year Plan period-1980-85 and achievements during the
year 1980-81 and 1981-82 as follows: 

(i) Total Financial olJtlay for General Pool Works (Residential 
Accommodation) for the plan period (lgSo-85) Rs. 1111'70 crore,w. 

(ii} Total No. oC Quarters .provided Cor completion dW'ing tbe 
Sixth Plan peci<\d. 

Jg80-81 

1981-32 

1982-83 

Financial (In crore8 of Rupees) 

HOlJses Office 
Accommodation 

Physical 

··HOUMI 
(No, of units} 

Office 
acccmmcdaticn 

(Sq. m.l 

Target Achieve· Tar· khieve. Tar- Achieve- Tar- Achieve--
ment get , ment get ment get mont 

25. 10 21.37 2·90 5·77 8400 5675 16000 2499 1 

24. 00 24· fh 6.00 4·71 66(){1 3171 5gooo 52674-

23·55 6·45 6000 1l4B2 5 
1983-84 "') 

>-
1984-85 J 

42·97 12.37 11769 55003 

2.4 It was pointed OUt to the witness during evidence thet although the 
physical targets fixed for the first two years of the 6th Five Year Plan in 
r-espect of the number of houses to be completed was 15,000, the number 
of houses actually constructed during this period was only 8846. Asked 
the reason for this heavy shortfall in achievement against the targets dur
ing the first two years of the 6th Five Y c'lr Plan, the Director General 
(Works), CPWD stated: 

"Some of the works during this period were bogged down due to 
non-availability of essential building materials like cement and 
bricks, particularly in Delhi. In addition to this we had one 
peculiar difficulty. Because of the rising inflation the cost of 
construction has been going up very rapidly and some of the 
contractors to whom works were awarded earlier, they could 
not complete the work in time. In some cases they slowed_ 
down the work and in some 'cases they abandoned ,the woi:k. 
We took action against them." 
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.Re~lying to the questi~n as to whet were the prospects of attaining the 
)hYSlcaI targets for the plan period as a whole, he said: "We expect to 

.complete the pla,n targe.t." 

2.5 It is also seen from th~ statement of Targets and Achievement in 
res~t ~f the 6th Plan period that, the total 6th Plan Financial outlay for 
ResidentIal ACCOmmodation was Rs. 112.70 crores. Out of this Rs. 46.18 
a-ores had already been spent for building 8846 quarters during the years 
1980-81 and 1981-82. The balance financial outley for the remainiog 
three years of ,the plan was Rs .. 66.52 crores and the number of quarters 
to be built during that period was 17769. 
,_. 

2.6 Asked to state whether there was ally system of providing for 
~scalation of cost on account of inflation, in the Annual Plans anti budget 

110 achieve the physical targets of the Plan, the Secretary, Ministry of Wotks 
It Housing stated during evidence that "actually all our plan provisions and 
the provision nmde in the Plan Budget are on the basis of constant price. 
There is no inbuilt provisions for escalation and in the course of implemen
tation, if the cost of the project goes up, necessary action is taken." 

2.7 Explaining the position further, Director-General of Work!!
-C.P.W.D. informed the Committee that ""regarding the expenditure of about 
Rs. 46 crores incurred in the first Itwo years, I may submit that it includes 
the expenditure incurred" on works which ore already taken up and which 
are not completed in thos~ two years. It is not that within this period this 

:mount was spent for the construction of the6e quarters only. This amount 
of Rs. 46 crores was spent on the entire plan construction work including 
those 8846 quarters which have been completed and handed over to the 
government. This amount provided for the complete quarters as well as 
ether works which are in progress." He, however, eSltiIll6ted that the cost 
of construction would be "about 15 percent more" on account of increase 
in the prices of material and labour. 

1.8 11ae system of fixing targets and the physical performance of thel 
C.P.W.D. leave much to be desired. The Committee note that no plbysieal 
target were laid down for the years 1974-75 aDd 1975-76 for residential 
accolllJDOdation and for the years 1974-75 to 1978-79 for office ·acco ..... 
modation. The Committee would Ike to stress that In future the physical 
targets should be laid down for each actil'ity of die Departlllent and the 
achievements 88 well as the reasons for • lflorUaD should be clearly 
brought out in the ADlIU8I Reports of the MiDistry. 

1.9 The physical acblevemenfs both In respect of houses and office 
accoanmodadoa bave almost consistently faileD considerably below targets 
daring the period 1976-81 and 1979-81 respectively. ftIe targets aDd 
IIChieftllftnts being 27,979 Nos., and 16,187 Nos. for houses and 1,30,000 
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Sq. M. and 1,01,765 Sq. M. for of6ce 8CCOIDIIIOdatioa. 1'IIe coemWee· 
desire IIat the MiDistry of WorluJ .... HouDe should eum1ae t..e 10-. 
adequacies of the C.P.W.D. in regawd to achieving the tIqets and tab 
subble measures so that in future sucb slpl6cant shortfalls may not occur. 

2.10 The Committee note that for the 6th Plan period (1980-85) the 
total fiDandaI outlay for tile General Pool Works (resideodal acCOllHllOda
dOD) is Rs. 112.70 crores wbile the physical target wa to cOlll&rud 26615 
quarters during tbe Plan period. As against these fioaIlclal and plbysical 
targets the actual achievement during the first two years of the Plan period 
is an expenditure of Rs. 46.18 Cl'Ol'es _ 8846 houses actually coastrutted. 
The reaso.ns for slow progress in coustruction is stated to have beeD due! 
to non-avaJlabillty of essential buildiag materials like cement and bricks 
and steep escalation of prices compelling the contractor to abandon work. 
The Committee bilve, howeVer, been .wred by the representative of the 
Ministry that tbe CPWD expects to complete the plan .... ts, though the 
overall cost of constructic.l1 would be about 15 per cent more. TheCom
mWee would Hke the Ministry of Worb and Housing to make concerted 
elforts to remove the impediments coming in the way Of orderly progress 
of work and see that the targets of construction laid clown (or the 6th Five 
Year Plan period are achieved with minimum cost over ........ 



Work-load Norm's" 

CHAPTER m 
EXECUTION OF WORKS 

A. Worldoad 

3.1 The following work-load norms were last approved by the Ministry 
of Works & Housing in March, 1978: I 

111m.! 

(a) C'lnccntrated C'}nstruction Works 

'b) S';attered Construction Work. 

(c) M"intcnance & Minor Works 

Civil DVII. 

Rs. 98 lacs. 

Rs. 75 lacs. 

RI. 37 lacs. 

EZ,cl1;cal Drill. 

RI. 60 lacs. 

Rs. 50 lacs. 

Rs. IZO lacs. 

3.2 It is stated by the Ministry of Works and Housing that in view of 
the price rise duriqg the past few yoors the question of orevision of yard
sticks "has been under examination" and that pending final decision', addi
tional units in C.P.W.D. are being approved on ,the basis of the following 
higher work-load norms: . 

lums 

Ca) C')!lCcntrated Con,truction Works 

(b) S~3ttcred Con~tr\1ction Works 

(c) Maintenance & Minor Works 

CirJil DrIll. 

RI. 150 lacs .. 

RI. I' 5 lacs. 

RS.55 lacs. 

Euctrical Drill. 

RI. 87 lacs. 

Rs. 73 lacs. 

Rs. 119 lac •. 

3.3 Asked to state the reasons for delay in taking the final decision in 
the metter, the Secretary, Ministry of Works and Housing stated in evidence 
that "this is somedting which is now actively under consideration and in 
the near future a decision will be taken." 

3.4 In a subsequent written note furnished to the Committee, the Minis
try have stated that Central Public Works Department have represented 
that the workload norms should not be increased without a proper work 
study by an ~pert body like Indian Institute. of Public Administratioil or 

24 
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National Productivity Council instead of S.l.U. The matter is under con
sideration of Ministry of Works and Housing. 

3.5 De Committee were informed by the Secretary Works ad HOIISmg 
in evidence that aD upw8I'd revisiou of work-load DOrID8 for Chil and 
Electrical Divisions of the CPWD fixed in 1978 is "actively qnder COD

wideradODand in the near future a decision wiD be taken". The C~ 
mlttee also learnt that the Central PWD llave represented to the Minisary 
of Works and Housing ta.t the work-load norms should not be Lucreased 
without a proper work study by an expert body like Inclan Institute· of 
Public Administration or National Productivity Council instead of the Staff 
Inspection Unit of the Ministry of Fineoce. The CCJGDmittee desire that 
the question of work-load norms for the Divisions of the CPWD shoald 
be got examined early for suitable upward revision. 'The Committee fur-
ther recommend that in future an exercise of this kind should be UDder-
1aken at five-yearly intervals as in the case of delegati09 of fiDaaclal powen. 

B. Delay in ex:Cution of works 

Time Overruns 

3.6 Details of projects costing more than Rs. 2 crores furnished to the 
Committee indicate time overrun in the case of almost all such projects 
ranging from one year to 7! years involving also cost overruns to the extent 

of. in certain cases, nearly 300 per cent. 

3.7 Asked whether I8ny system and procedure had been devised to ensure 
timely completion of works in view of the fact that delays in the execution 
of works invariably led t~ cost escalation a~d other complications, the 
Director-General of Works-C.P.W.D. informed the Committee duril1g 

evidence that-

"In the last few years we have experienced a phenomenon of riSing 
cost and the costs are rising at a phenomenal rate. After we 
prepared preliminary estimates, and by the time we got the 
sanctions aod called for tenders we found that we were not 

able to accept the tenders because tho costs had gone up 
and again we had to go to the Government. This was 
a vicious circle and we had lot of problems. As regards the 
scope of work, it has not changed. What was envisaged in the 
preliminary proposals, the office accoI11lllodation Or the num
ber of quarters etc., is not changed. The increase in costs is 
mainly due to the increase in the cost of materials and labour. 
The tender can be accepted by the accepting authority without 
writing for the Government sanctions. We hope that, we will 
not face the speedy rising inflation as We did so far." 
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3·8 The Ministry heve in a written note furnished subsequently, stated 
that ~ere are s~veral reasons for delay in exeCu~OD of works and changes 
are beIDg Jllade 10 procedures as found necessary and feasible from time to 
time. A few examples are given below: 

(i) Wotks were getting delaYed as tenders could not be accepted 
since the tendered amount went beyond sanctioned amount due 
to increase in rates, since the preparation of estimates up to the 
receipt of tenders. It was necessary to get revised sanction from 
the client department by which time rates went up further. Minis
ry of Works and Housing have now delegated powers to accept 
tenders in such cases subject to certain safeguards. 

(ii) The tenders !Dr works requiring approval of CW A Board were 
first processed by the Executive Engineer, then by Suptg. Engi
neer followed by Chief Engineer before these wer~ sent to the 
Board. Similarly, tenders within the powers of Chief Engineer 

have been forwarded through the Suptg. Engineer, It has been 
decided to introduce level jumping in such cases i.e. tenders are 
forwarded direot by the Executive Engineer to Chief Engineer. 

(iii) Due to constant increase in prices, a number of works were 
slowed, down and abandoned by contractors, since they could 
not execute the work within the tencierl·d rate. The existing 
escalation clause provides for very little compensation. A revised 
escalation clause has been framed in order that the contractors 
may be cOmpensated for the increase in market rates. The pro-

posal is under consideration of Government. 

3.9 The Committee find from the details of projects costing more thaD· 
Rs. 2 crores furBished to the Committee by the Ministry of Works and 
Hotmng that in the cas~ of almost aU such projects there were time over
runs ranging from 1 year to 7 ~ years, involving also c:ost overruns to tile 
extent of, in certain cases, nearly 300 per cent of the original estimates. 
11Ie main reason adduced for the delay in the execution of works is the 
rise in tbe cost of material and labour at a phenomenal rate. The Co .. 
mittee hope that with the steps taken by the Ministry of Works and Hous
ing such as introduction of level jumping in the matter of processnJg of ten
ders, proposal for revision of price escalation clause in the contract an4 
empOwering the CPWD officers to accept tenders without waiting fer ren. 
sed sanction from the Client Department, would facilitate speedy progress 
Of works and their cCllQPletic.n according to time targets. Dey 'WOUld 
however emplbasise the need for constant monitoring of atleast major works 
.... taking prompt remedial action to emure timely completion of worb 
without .. justified escalation of cost. 'I'bk review should be at the level 
01 Secretary, MIaistry of' Works and Housing.' 
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Dela~ in According Administrative Approval and ~xpenditure Sanction. 

3.10 It was observed from the Preliminary information furnished by 
the Ministry that in a large number of cases of shortfalls in expenditure 
against the Budget Estimates for 1981-82, the reason indicated is "Non
~eceipt of adm~strative approval and expenditure sanction." 

3.11 Asked whether 'the new projects included in the budget were not 
fully worked out proposals, the Ministry in a written reply have submitted 
that "while, in general, the new projects inclu4ed in Non-Plan Budget are 
sanctioned Schemes, in some cases, projects which are decided to be taken 
up and expected to be sanctioned during the next few months are also in
cluded. However, delay may occur in getting sanction due to variOUI 
easons such as non-availability of land, finalisation of detailed reQ.,uire
ments, acceptance of preliminary architecturel drawinp, processing of 
estimates. 

3.12 Plan schemes are prepared by the Departments concerned and 
'financial allocation against these is got approved by these Departments 
from the Planning CotnIn!ssion in their Annual Plan Discussions. The works 
component of the schemes so approved is then communicated for inclusion 
as such in thi's Ministry's Grants so that these provisions tally with the 
provisions communica·tCd by the respective Departments to the Ministry of 
Finance in cOMcction with their own Budget Estimates." 

3.13 On the question as to what was the percentage of cases where 
feasibility reports/project repor)s were not ready before inclusion in the 
Budget, the Ministry have furnished the following note: , 

"Feasibility /project reports are· not needed in a large number of 
construction works proposals as the expenditure and techni
cality involved would not warrant it. Feasibility reports can 
be dispensed with by the D~panments in consultation with their 
F.As. in respect of largely construction works for office or 
residence. rescarhc and development schemes, hospital etc. as 
also thoSe which are predominently staff oriented. As such 
working out any percentages for the purpose will not be a 
realistic preposition." 

3.14 The Ministry in a note have further stated the reasons for delay 
in accor.ding administrative approval and expenditure sanctioned as under: 

'Time taken for accord of administrative approval and expenditure 
sa~ction differs from case to case. Various steps involved 
acceptance of the proposals in principle by the Deptts. con
cerned. preparation of feasibility/project reports if consider~ 
necessary. acceptance of these reports, preparation of prell-



minary estimates in consultation With the CP'WD, obtaining 
approval from the competent authority, like the Expenditure 
Finance Comtnittee etc. Depending upon the circumstancesiu 
~achcase these steps would take different time. It is, thus 
dUlicult to indicate an Bvemgetime. " 

E:r.penditure sanction is issued alongwith the administrative approv~ 
aI .... T~bnical sanction in respect of a work is accorded 
by the officers of the CPWD themselves accordi.n& to the dele
gation of powers in this behalf.' The stages, leading to a tech~ 
nical sanction mainly are: 

.(i) furnism", of building reqUirements by the Client Department, 

(ii) consultation of c.P.W.O. officers with the representatives of 
. the Client Department for finning of their requirements, and 

(iii) preparation of drawings, designs and detailod estimates ete. 
on the basis of these requirements. 

3.1S. Keeping in view the complexities of the situation)n respect of 
fwwtioDJll requirements of the Deptts. and the steps involved, it will not be 

p'ractical to fix a time limit. However, some guidelines could at ~t be 
attempted and discussions raised to senior levels of SA, SE and CE with tbe 

Heads of Deptts., when considered jJJstified. 

3.l6 In reply to the question whcother it was possible l{) ensure that 
administrative approval was obtained and detailed project report was prc
pared before inclusion of anew work in the Budget, the Mi<nistry have 
~~: -

"It is generally ensured that administrative approval/expenditure 
sanctioR is available before the scheme is included in the Bud
get Estimates for the next year. However, in exceptional cases 
where a new scheme is accepted in principle and the expendi
ture sanction is likely to be issued within the next few months, 
the rules permit making token/lump -sum budget provision. 
The 'new works' proposals received from different Ministries 
are subjected to close scrutiny keeping in view these provisions 
and amounts for new works are suggested ac,cordingly ..... . 
However on the plan side the provisions are included as approv
ed b'y the Planning Commission. Keeping in view the strict 
time schedule for preparation of the central Budget, it is not 
possible to scrutinise the proposals within the short span of 2-3 
days available With this Ministry for conveying works provisions 
to the Budget Division of the Ministry of Finance. 
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3.17. Asked to state whether there was any rush of expenditure during 
:thc last quarter of ] 981-82 and if so, what were the reasons theretore the 
Ministry, have staled: 

"There was no rush of expenditure on works in the last quarter of 
1981-82 vis-a-vis previous quarters of the year than comparedi 

to the extent of expenditure incurred during thosept:riOds in 
the previous years. In the beginning of the year the 'Vote on 
Account" valid till end of May does not permit new works to 
Laken up. Moreover, due to the monsoon season in many areas, 
work cannot pick up before September/October. The new 
works, therefore, pick up fuJI tempo in the la~t 3-4 mQnths of 
the financial year. The number of bills. thu~, received in the 
latter part of the year when the works have made good pro
gress, is more, resulting in larger payments than wer\.! made in 
the earlier part of the year. In respect of supplementary grants 
provided during the financial year, the expenditure will be in
curred in latter part of the year. These facts account for a 
higher level of expenditure in the last quarter of 1981-82 as 
compared to previous quarters." 

3.18 The Committee note with concern that admittedly in some ,eases 
'just project ideas are incloded in the Budget Estimates of the CPWD and 
the administrative approval, expenditlH'e sauctioD and teelmlcal sandlbn 

·get delayed with the result the funds are surrendered at tbe end of tbe year. 
The Ministry, Ihowever, is IlIOt in a position to state the percentage of sucb 
cases wllere the projects were included in the Budget prematurely; nor .. 
the Ministry able to indicate the average time taken to complete all tbel 

. formalities in such cases. Further, the Ministry is of the view that It will 
1Iot be practical to fix the time limit to ensure prompt oollDpletion of the 
formalities so that the works could start without avoidable delay. The 
Committee are unable to agree wi~h the Ministry. 11tey would require 
the Ministry to undertake a C8..4iie study of atleast a few cases and thea 

-evolve a ti~ f11ble for the various proces!ieS in consultation with the Minis
try of Finance and other administrative Ministries. 

3.)9 The Committee recomllJ1end that a work should be included in 
. the budget estimates of the Central PWD only after the administrative 
approval and expediture sanction. This would enable better project plan&. 
log and exe~ution of work in accordance therewith. 

3.20 The Committee are unable to appreciafe the reasOns indicated for 
.TII!It of expenditure on works durin. the last few mo ..... of the financial 
")'ear. They would Uke the Ministry of Works and Housl .. and the CPWD 
to P • serious thought to this problem lft'1d devise ways and means for 
-an even spread of the expenditure tbrougbout the ftnandaI year. ThIs 
""WOUld make for better expenditure control, 



c. MainteBllDCe of BuiIdiap 

Permissible Expenditure on Mr.zintenonce of Buildings 

3.21 Prior to 1978, norms for maintenance of Central Governmentr. 
buildings, both for Annual Repairs and Special Repairs, were laid down on. 
the basis of percentage of cost of construction. In August, 1978, the
permissible e.nditure for maintenance of Central Government buildings. 
was laid down on the basis of actual plinth area of the building, as follows:-

RIJ.I# /Hr sq. m. IJ.S approv,d 

Civil (Rs.} Ellal. (Rs.) 

I. Type I to IV . 3.5 I. ~5 (concentrated group of 

2. Typc V and above . 4·5 

3. ~{p's Flats, Ministers Dangalow~ and Sup· 
p,eme Cou,·tJudges Reads.. • . 7.00 

4· Hostels 4· 5 

5. R.uhtrap.\ti Bhavitn. Viti Pl'csident's 
It'>,,!C & r.M:. Hou'le Actual-

NI1I1·"sid./ltial 

I. Norma.l OiDce B:tildingR 

~. NC)rlb & South Blocks. lI:.OO 

3. Pariiamcllt House and E!C;tension 7.50 

4. TelIlporary Office Buildillgs . 

5. Supreme Court 

6. Hospitab . 10.00 

7. Dispensaries IO.OD 

qtra.) 

1.50 (scattercd qu.} 

1.50 (in Metropolitan cities) 

1.75 (in other citics whete qtra .. 
are aea.ttered} 

3.00 

~.oo 

Actuais 

lI:.OO (where offices arc few) 

1.75 (where-large office com
plexes arc situated, 

1.75 to lI:. 00 (R.I. 1.75 for con-
centrated group & lI:. 00 for 
scattered office building~ 

3.00 

4. 00 

3.00 

It was also staled in the Circular that the above rate of expenditure for 
maintenance and repairs win be reviewed in April, 1980 on the basis of 

experience gained in a period of next two years of operation. 

3.22 As regards Special 'Repairs on the basis of plinth area, the Ministry· 
.of Works and Housing have stated that the proposals are under the consi

deration of the Ministry. Meanwhile, the earlier norms on the basis of per-
centage of cost of construction are being followed. 
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3.23 The Ministry have also stated that a committee was appointed 
lunder the Chairmanship of Shri Harish Olandra for revision of norms of 
repairs 3iIld maintenaDce expenditure on tho Central Government buildings. 
The Committee has submitted its recommendations a~ the proposed I revised 
"llomrs 'Sre under the consideration of the Government. 

3.24 When asked by the Committee that by what. time do the Ministry 
expect to 8Dnounce the revision of the existing long outdated norms for 
.maintenance and s~ia1 Repairs to buildings, the Secretary, Ministry of 
Works and Housing informed the Committee during evidence that "the 
Coounjttee submitted its report last year and the recommendations are at 

'the final stage of examination. We expect that very soon we will be able to 
"take a final decision". The witoess furt.her added that "certain norms for 
staffing have been suggc.steai and the unions were not accepting 'some of the 

norms. One is the staff norms and the other is financial norms. We can
not give a firm date but depending on the staffing norm being resolved with
in three to four months time we will be able to complete the worlt'. 

3.25 As there has been 8 steep escalafioa in the. cost of buUdlftg mate
'riaIs aud labo., there is 8D urgent need for revision of the norms 01. 
expenditure for repairs and maintenance of Central Government buildings 
laid down in 1978. The CommIttee agree that the expenditure should be 
Telated to the Plinth area rather t .... to the cost of construction. The COOl-
mittee hope that the Mt'llistry wiD take expedltiolli decisions on the recom
mendations of the Committee appointed to flO into this question as weD IS 

_If aorms: The COlllllllttee further desire that there should be 8 review 
Gf the norms as frequently as warranted. 

D. Schedule of Rates 

'Revision oj Schedlde of Rates 
3.26 It was represented in a memorandum submitted to the Com

mittee that "the department does not prepare the schedule of rates every 
year and for years together they continue to invite tenders on. old schedule 

-of Rates". 

3.27 During evidence of a non-official organisation it was pointed out 
that "until four to six months back 1977 schedule was working. We have 

requested them (CPWD) to consult us whenever they prepare the schedule. 

Even that is not done". 

3.28 Asked to comment on the aforesaid position, the Director-General 
of Works CPWD stated in evidence that "1977 Schedule of Rates was 
observed till the 1980 Schedule of Rates came into effect on 1-1-1981. 

'Thereafter, on 1-10-82 we got the schedu1e of rates of 1981 printed. As far 
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as Schedule of Rat~ IS concerned, we have computorised the whole of the' 
calculations and W~ hope to . (uptodate) the Schedule of Rates every 
year". 

3.29 Now tbatthe process of revision. of SdIeduIe of a.s bas been 
computerised, the. Committee hope tbat, 8S assured to them by tbe Dire
tor-GenenlJ (Works)' ,the Sdledule of aa.tes l'IIOUId. be reviewed and up-. 
~ on aanual basis. 

E. Work by Contract 

Enlistment and Blacklisting of Contractors 

3.30 The system of enlistment of Contractors has bec.n described by' 
the Ministry of Works 'and Housing as followi:-

"This department selects/enlists contractors for award of following 
• types of works: 

(i) Building and Roads 

(ii) Sanitary & Water Supply 

(iii) Furniture 

(iv) Electrical Works. 

3.31 The Uepartment maintains approved list for each of the above
categories of contrnctors. The approved list is reviewed periodically (Le. 
after every three years) with a view to recommending weeding out of 
those contractors who have not taken up CPWD works. Works are nor
mally awarded to the contractors whose names appear in the approved list 
of this Department as well as to contractors of equivalent catt;gories en
listed with P&TIState PWDIRailwayslMES on the basis of the rates quoted 
by them". 

3.32 Asked to State whether the MinistrylCPWD maintained upto date· 
lists of contractors of various categories approved by P&TIState PWDI 
Railways 'and MES, the representative of the Ministry of Works and Hous
ing informed the Committee that "CPWD does not maintain a list of Con
tractors who are registered with other departments like P&T, State P.W.D.s 
etc. I think: the Ministry also does not". 

3.33 The witness added that "those registered in P&T, MES etc. come 
to the Executive Engineer for submitting tender papers, and sbow the regis. 
tration, on the basis of which the I'atter issues necessary papers. The Officer 
ensures that their registration is current". Explaining the procedure follow
ed for registration of contractors, the witness stated that "we get application 
f? 'beT fur registratjon in a particular class or category, we verify 



their past experience. They also have to produce certificates from agenCios 
for whom they had done work satisfactorily. At least three works of a 
particular magnitude should have been done. They have to give details 
of the organisation and ~uipmeftt they have, in the application form. 

The application for enlistment of a contrac'tor is scrutinized by a Com .. 
mittee, and put up to the Director-Oeneral". 

3.34 The witness further ittform.ed the Committee thar "as a new entrant, 
he (applicant for registration) wiD have to enter only in class IV or V. Our 
executive Engineer and others allow them to tender for works upto Rs. 
S,OfX)/- and after havin'g experience, he applies for higher class. 

3.35 Asked to state whether the list of approved contractors was periodi~ 
caliy reviewed by the Department, the witness informed the Committee 
that "We do it onee in three years. People get registration in CPWD, but 
they may not work. 'they will work for MES. There is no idea in keeping 

on our list, a man who has not done· any work for Us for three yean". 

3.36 Asked whether the CPWD was having a system of black-listing 
the contractors whose performance was poor, the Secretary, added that "In 
extreme cases they can be blacklistod also." Asked- whether the bad con
tractors were bl-acklisted for a specified period or indefinitely, the witness 
infl)rmed the Committee that "it is for a period of three· years or some
thing specified in tbe black-listing order". 

3~37 AJWt from the c .... ton lIppl'O'feti and en:Usted by the CPWD, 
the COIlfnctors wIIo .-e ngiaered willi the paT, State P'WDs, Ibifways, 
MES etc. are ahIo eligible to tab ., works in the CPWD. TIle CPWD or 
tile MiDhfry iI however not llllintaildftg aD up-to-date list of cODftactOl'5 
registered with orpnisafion others than CPWD and works are awarded 
to SIKh c~tors on the basis of registration p.pm shown at the time 
6f sobmittin~ tenders and it Is left to the ofBcer issuing the tenders to 
~nsure that their registration is current. 11ris does not appear to be R fool
proof system of ensutil)g tltat only approved and enDstecI contractors are 
awarded ~ in the CPWD. . The Committee woulcl like the Minilitry 
Of Works' and Housing and tho? CPWD to review CIte existing procedures 
so as to leave no sCOtPe tor any malpractice. 

Non-a.vailability of Tender-Documents 

3.38 In a non-official memorandum furnished to the Committee it was 
stated that, "the tenders are aovertised and the d"ate is fixed for receiving 
the tenders, but the tender documents are not rea~ with the Divisional 
Officer and in almost 90 per cent cases the cover sheet is issued to tho 
contractors and the main tender documents i.e. the notice inviting tepds'l 



is handed over to the Contractor only one day earlier or generally on the 
date of receiving of the tender". 

3.39 ~plaining the factual position in this regard, the representative 
of ~ ~try stated. d~ing e~dence that "te~der documents are always 
available Wlth the executive engm.eer before he ISSues press notice inviting 
tenders. In met, according to the procedure, sale of tender documents is 
stopped two days before the stipulated date Of receipt of tenders. So, 
there is no question of non-availability of, tender documents." 

3.40 'Ibe complaint of BOD-avaiIabtJity 01 complete teuder docoments 
to the coatrac:tors m 90 per cent cases is a seno.. matter. 1'hough tbe 
~ve 01 the Mhdstry deaiecI this, the Committee "ouId like the 
Mbdstry .... the CPWD to i.sl!Iue strict lasfracdons to "r subordiaate 
.aendes tbat the tencler documents sold to the contractors shOuld be com
plete .. all respect .aad my c:omplaiat received In this reprcI from the 
eGllltractor should be Investi~ promptly by senior oJIiccrs and action 
taba ....... diose reepo_bIe lor the lapse. 

ARCHITEcruRAL WING 

Non-availability oj Drawings with Tender Document 

3.41 CPWD has an elaborate Architectural Wing headed by Chief Ar-
chitect with an Add~Ohief Architect and 25 Senior Architect Units 

with supporting staff raider him. However it has been represented to the 
Committee by a non-official organisation that the Architectural Wing of 
the CPWD is weak, and that it is not organised for the 'purpose which it was 
to serve, and that the tenders 'are invited without drawing, the work is 
awarded and the Contractor is given the date of start and is asked to com
mence the same. It was also stated by the same Organisation in evidence 
before the Committee tlrat "when. tenders are invited the drawings are not 

supplied to the contractors with the result they cannot finish the work in 
time. We are interested in finishing the work in time because delay means 

extra overhead expenditure. Sometimes they say that drawings are available 
only for the 1st floor whereas the building has to be twelve storeyed build
ing. Some times they quote drawing numbers in the nomenclature of 
the tenders and when we go to see the drawings we are told that the same 
are not available." 

3.42 During evidence the representative or the Ministry of Works and 
Housing was asked whether the designs and drawings were invariably ready 
before tenders for work were called and made available to the tenderers 
for reference. He replied:- ' 

" ..... ,before we call tenders for a work, all the designs and a11 



35 

and sofiicient details are ready. But all the designs and all tho 
drawings required for the execution of the work are not in
. variably ready before we call for tenders. As soon as we re
ceive the administrative approval and expenditure sanction tho 
client Department is generally in a hurry that the works on tlio 
site should commence with the least possible delay. So, wo 
do not spend the full time required for completing an the 
drawings, but before we call for tenders, the main working 
drawings of the building and sufficient structural details, that 
is, details of foundations and upto the First Floor level are 
made ready so that as soon as the work is awarded there is 
no difficulty in starting the work. Then as the work progresses, 
we draw up the programme and complete the other· drawings 
and supply them to the contractor and the Executive Engineer
in-charge. " 

Further, according to the witness after the project was sanctioned, "pre
paration of the drawings including .... structural details takes 4 to 6 months. 
In this period, we also receive tenders and complete other things." The 
representative of the Ministry was asked that, if the tenders were called 
without detailed drawings and structural details, how could, in the caao 
.of a price rise or change in the 'iuantum or nature of work on account of. 
the change in design, the rates quoted by the tenderer would hold good. 
The representative of the Ministry replied:-

"If there is no price escalation or change in the drawings during 
the period, it does not make a difference of more than 3 to S 
per cent. Due to change in requirements, sometimes, there is 
some change in the drawing and there is cost over-run." 

lIe, however added:-

"Most of the works are executed on item rate contract. The con
tractor is given a schedule of quantities indicating the rough 
'assessment of the departments of the quantities of each item 
and he tenders unit rates for each item and the payment is 
made on the actual measurements at site. Unless there Is a 
drastic change in the whole concept of the building, the con
tractor does not lose, because he is paid on the quantity of 
work done. If the contract is fora lump sum amount, and If 
any changes are made in the design drawings etc., the COIl. 

tractor may be put to a loss. But in an item rate contract, 
generally the unit rates are based on· the drawings alre9dy 
available with the contractor, and the contractor does not lose 
because he is paid on the basis Of me mock dens rr 
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Supplementing him the Secretary, Worb & Hotming sald:--

"'Fhis docs f-orm one of the items of dispute .... There are cases 
where because of ~e change in the design and drawings, disputo, 
ar&· thore." 

.3.43 It' ',Vas suggested that when the work of preparation of detailed 
designS was In any case to be done by the CPWD, why 'Should the work 
DOt be completed earlier. To this the representative of the Ministry 
tcplied:- ' . 

"We agree with it. The CPWD Manual also requires that all the' 
design drawings should be ready before we go in for tenders. 

-, I had explained tt> you the system on which we are working. 
It is correct that aU the drawings are to be prepared by us, but 
they are at present engaged in preparing further details of 
the design of the buildings which arc now under construction. 
Unless we stop taking up the new works, and complete the on-. 
going projects first we will not be able to achieve whnt you 
want." . 

3.44 Asked whether it was not possible to minimise the problem by 
iIltroducing the system that tenders might not be called until the drawjngs. 
wete completed, he replied:- • 

"We will make efforts and try to overcome this situation and try' 
to come to the position that you envisage." 

O~CO'Urse revi8ion of Drawings 

3.45 It bas been stated in a memorandum submitted to the Committee' 
that "even when the drawings arc received in time (which rarely happens),. 
there are innumerable changes from day to day, and tho Architect con
tinues to interfere when the work is being exe;;:uted as a result of which 
nomenclature of several item; of agreement is changed, the work is ddayed 
and it leads to inordimt.e delay in the payment of the final bill and ulti
mately, leads to arbitration." The memorandum therefore, suggests that 
·'once these drawings are duly agreed to, no Engineer/Officer or architect 
should have the power to make any change in them." 

3.46 Asked to comment on the afor.said position, the representative of" 
the c.P.W.O. stated in evidence that "while we appreciate that once the 
work starts no changes should be made in the drawinp but after all ours 
is a service dePartment and the clients come .forward and think that some
thing !lbould be changed and they force the architect to make changes. So 
sometimes we are forced to ac:cept these ohanges and in such cases we
make changes. By and large, we do not want to make any ~hange because 
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3.47 In a subsequen~ written note the Ministry have, doaling with this. 
problell1~ sta!ed;,..-

"The departmental procedure provides that a set of all drawings. 
should be available before the tenders are called for any work. 

This is generally followed in most of the cases. Instructions. 
reiterating the same have also been issued. It will not be 
correct to say that there are innumerable changes in the 
drawings, from day to day and the architect continues to 
interfere during the execution of work. Anyhow some chang
ed to ~iUit the changes requirement of clients may be ines
capable. The department has already taken steps in the 
right direction to standardise a number of drawings fot 
residence to minimise the changes. It will, however, be im
practicable to rule out changes together in the buildings 
during execution and it can better be left to the concerned 
Chief Engineers to use his discretion in such matte!':;," 

3.48 Ministry of Works and Housing have replied to another question 
stated that changes in designs and drawings sometimes become necessary 
since "certain aspects are better visualised properly after the building has 
come to some stage." Replying to the question. as to what was the per
centage of cases where the drawings had to be changed in recent years,. 
the Ministry have stated that such information is not available." They have, . 
however, indicated that in 4 Zones of the CPWD there Were 13 cases 
which had gone to Courts on account of delay or non-supply of drawings. 
to the contractor by the Department. 

3.49 1be COBIIittee ~ tbM. CPWD should SO arl'8llp its 
orpe;sW'" .... procedara as· to e .... e that the desi .. ad drawinp in 
... pect of· works to be taken up are co ..... ted before teJIden are called 
lor award of work aM file drawiap· an made av ...... to the contractors 
ale .. with trader documents ... oac:oane duIIIces'indelilJM and drawings 
sIIauId be diseoaraIJed iD order to awid delay in· executioa of works and 
diIpUtes with CGIdraeton. 

Escalation Clause in Agreement 

3.50 It was represented to the Committee in a memorandum furnished 
to the Committee that "there is DO escalation clause in contracts in spite 
of day to day increase in the cost of building matocials, and labour." It 
was also suggested that '''an easily workable, just and fair escalation clause 
based on building materials indices and not based on the consumer price 
index or the wholesale. price index should be incorporated.". 
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3.51 When asked why was an escalation clause not included in the 
4.contract, the represent'ative of Ministry informed the Committee during evi
.dence:-

"It is still under consideration. In most of the contracts which we 
entered into three or four years ago there is no such clause 
in. the contract about the rising price except that the statutory 
increases are brought about ·for reimbursement. That too only 
respect of cert1ain material. The contractors were finding them
selves handicapped because of this, particularly in respect of 
contracts whiCh were running into two-three years. The Govt. 
constituted a bigh level committee to examine whether any 
changes were required to be made in this escalation clause and, 
if so, what changes. The new clause has been drafted. h is under 
proceSs of the Government. We are very hopeful that this 
new clause aboutprice escalation will be introduced very shortly. 
Once this is introduced, the contractors will not have -any hesi
tation in contracting the tenders." 

3.52 The Ministry have furnished the following further information on 
uhe question of introduction of an escalation clause in contracts:-

"The high level committee appointed by Government of India, 
Ministry of Works & Housing have already submitted the re
commendations for modifying clause lO(c) of the standard 
contract to provide for compensating the contr~tors for increase 
in rates of materials and labour during the currency of the 
contract. 

The modified form has been vetted by the Ministry of Law and 
will be implemented after approval of Ministry of Finance is 
obtained. The All India Wholesale Prices Index published by 
the Ministry of Industry and the consumer Index for Industrial 
labour (All India) published by the Ministry of Labour are 
the basic parameters suggested by the Committee for working 
out the escalation in prices. The Committee has also envisaged 
that building cost indices worked out on All India ba .. is could. 
be the parameter when such index is evolved and published 
regularly. This job has been entrusted to the National Build
ings Organisation who is already on the job. The N.B.O. has 
conducted '8 workshop to collect preliminary data on the diffe
rent types of constructions being adopted in the various parts 
of the country and also f.he weightage of different· materials and • 
labour for these types of constructions so that one ready-to
refer building cost index could be evolved for the whole 
country." 
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3.53 According to the Ministry, at present, so far as CPWD was con~
cern ed, "such indices for places where we are having works are finalised by . 
Chief Engineers. These are reviewed and brought upto date from time 
to time and circulated to all concerned." 

3.54 As noted earlier in this a.on one of the main reasoas for the 
dow progress of coatractor works is the escalation of prices compellint 
file eOilb'Ktors to IIboadoa file works. The CommIttee UIIde........ ... 
proposal for modifyiag Clause 10(e) of the St.-dard Coatrad Fona to pro-
Yide fer compeasatiDg the coatnctors for iDcrease in rates of IIIIIIeriaIs .... 
... dlll'iDg Cbe eoacWieDCY 01 the coatnct, is 8waitiag appnml of 
the M.lrmstry of F"1IIIlIICe. 'I1Ie ColIIIIIittee UfJe ID early declslon in tile
ID8Uer in the interest of smooth execution of works. 

Settlement of Dues of Contractors 

3.55. In a memorandum furnished to the Committee it was stated that 
"the settlement of dues of the contractors generally takes very long time. 
This causes lot of hardship to the contractor. Many contra.:tors are now 
giving rebate for payment of final bill within a period of 3 to 6 months. 

3.56. A retired Director-General of Works, CPWD also informed the 
Committee during non-official evidence that "the main difficulty at present 
is that after the execution of the work certain objection from Chief Techni-· 
cal Examiner or from such other persons remain pending The second diffi
culty is ,that the sanctioning of the extra items remains pending. Unless these 
two items are settled. the final bill of the con.tractor is not ,finalised with the 
result that it is harming the interest of the government to a large extent. If' 
they are not finalised, they serve a no,ice and will charge interest; and 
ultimately, they go to arbitration; and the arbitrator says, yes. there was a 
fault of the Deptt., so it is absolutely essential that they should be settled-: 
and the bills should be finalised, within six months." 

3.57. It was also suggested to the Committee that, "it should be obliga
tory on the officers to pay the final bill within 6 months of the completion 
of the works and a clause be introduced in tbe agreement that if payment of . 
final bill is not made within 6 months from the date of completion of work, 
interest will have to be paid to the contractor on the amount of the final 
Bill. This clause will force the executive staff to ensure that the payment 
of interest to the contractor will attract attention of audit and reflect on the 
elticicncy of the officer." 

3.58. In this connection, the Ministry have submitted as foUows:

"The existing condition in the standard contract itself provides for 
expeditious payment of final bills. An extract clause 7 in the-
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'stmldard contract form is given below, which explain the 
position. " 

Irhe final bill shall be submitted by the contractor within cnc month of 
the date fixed for completion of the work or of the date of the 
certificate of completion furnished by the Engineel-in-charge' 
and payment shaU be made within three monthis if tho 
amoWlt of the contract plus that of the additional items is 
upto Rs. 2 lakhs and in 6 months if the 'Same exceeds Rs. 2 
lakhs, of the submission ~ such bill. If there shall be any dis
pute about any item or items of work then the undisputed item 
or items only shall be paid within the said period of three!! 
months or six months as the caSe may be. The contractor shall 
submit a list of the dispu:ed items within the thirty days from 
the dis-allowance thereof and if . he fails to do this. his claim 
shall be deemed to haVe funy waived and absolutely eX-
tirtguished. 

In addition. many contractors include conditions in their otkrs giving 
rebate if timely payments are niade and these are invariably 
accepted, In this background, therefore. the condition proposed 
in the que.;tionnaire may TIot be required. Wbat is wanted is 
taking adequate measures to keep a watch on clearance of final 
biIls and taking corrective measure where delays o~cur"" 

3.S9 The Committee are distressed at the cClmpiaint that the final bills 
~Of tolltl'Ktors frnl8in pending for long for C.'1e reason or the other. 1'he 
'prol'isions o[ Clause 7 0( the Standard Contract Form, whlch have been 
quoted by .the Ministry in this connection, do not go very for in cillsuring • 
finalllatien of the contractors' bUts within a reasonable period especially 
H o-~re Is a di~pIlte about any item of work. 1be Committee rccommend 
that this Clause ()f the Standard Contract Fonn should he suitably amended 
so as to eDJotn upon the officers of the CPWD an obligation to take final 
dedsion in reganl to the Items in t:lkpdte between the contractor and the 
CPWD within It speclfted period Ii_ for final payment to the contractors 
wIthba • certain time limit. 11tis would instH in tIhe mind of the officers 
a dewee of seriousness in taking prompt decision on matters in dispute and 
fuaalising the billi of contractors without undue delay. A nwiew of final 
bills pending for more than sit. months by the CEsiDG Works as weD 
as by the Ministry wiD KO a loag My in npediting the palment. An 
M8lysis of pending linal· biUa should also be invariably included in the 

. AIIIlUIII Reports. 
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.Arbitration 

3.60 In a memorandum submitted· to the Committee it was represented 
.that "the system of appointment of an arbitrator by the Govemmen~ of their 
own officers Ghould be discontinued and the party i.e. the contractors, should 

·also have a say in the appointment of arbitrators. Very genuine and fair 
demand is that an independent engineer arbitrator will only be the right 
solutioo." It was suggested that "the Indian Council of Arbitration, a semi
givernment body, should be asked to prepare a comprehensive Jist of engineer 
.arbitrators and that those seeking arbitration may submit \iltee names of their 
.choice from this panel and the council may appoint anyone out of these 
three as the sole arbitrator." 

3.61 Giving their reaction to the above representation and suggestion. 
the Ministry of Works and Housing have stated that the standard contract 
form c1ause 25 provide for appointment of a single arbitrator by the Oliet 
Engineer-in-Charge. The Ministry have get a panel of arbitrators from whom 
one is chosen by the Chief Engineer for any particular job. As per the exis
ting practice, the arbitrators are mostly drawn from sources other than 
Central P.W.D. and the system is found to be functioning very satisfactorily. 

There has hardly been any occassion when the courts of the land have to 
comment about the inadequacy of the system. Hence the existing syskm does 
not appear to call for arry change. 

3.62 Offering their comments on the suggestion that "Arbitrators may also 
be appointed at places outside Delhi to settle the cases in tbe Region", tho 
Ministry have stated;-

"The arbitrators appointed under the present system conduct their pro
ceedings outside Delhi also according to the requirement of the 
examination of the disputes a'nd there is no necessity, therefore, 
for appointing an arbitrator at places outside Delhi as there wi]) 

be innumbcrablc locations in India where C.P.W.D. executives 
work. The venues of the proceedings are always fixed by the 
Arbitrator taking into consideration the circumstances like pre
ference and convenience of both the parties concerned and the 
site where the work was executed. There appears to be no neecs
siry for chang in the existing procedures." 

J.63 The Committee find merit In the squmeat advmIc:ed before theJa 
that a contrador whose dispute WM being refened for arbitration should 
al80 'have a say i. the appointment of the arbttrator. DespIte the vlewt 
of . the MIni.Wry that the system is "found to be fmadt01liDg very 5atiJ-
flidOrily". the Committee daire that the qDeIdoa should ~ ex ....... 
ia consultadon with the Miaistry of Law. The desirabDlty of 8!~ 
judicial ofticers with arbitration 01 ...... disputes.-y abo be ex ........ 
in thh cOlMledioD. 
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CHAPTER IV 

MATERIAL MANAGEMENT 

4. A vallability of Materials 
4.1 It was submitted before the Committee that "very often the executioll~ 

of works cannot commence or their progress is hampered on acount of non. 
availability of scarce raw materials in the CPWD stores e.g. cement and steel." " 
In tws connection, it was suggested that, "no work should start unless the De-
partment has got in hand or hM definite arrangements for the supply of 
all stipulated material." 

4.2 Giving their reactions, the Ministry of Works & Housing have 
furnished the following note:-

"CPWD executes projects on behalf of several Ministries, Organi-
sations and Departments of Government of India and due 
to several pre-construction activities in most of the cases, the 
time 'taken between submission of estimates and. receipt of 
A/A&E/S extends upto a few years. Under the circumstances, 
it is difficult to forecast with any amount of certainty what 
projects will be taken over the next one year. However, with the 
data available in the Budget Estimates attempt is made to assess 
the requirements of commodities like Cement and Sted Bnd 
action to procure them is taken. 

There have .been instances in the past, when the execution of works 
was delayed on account of non-availability of scarce materials 
in the CPWD stores like Cement and Steel. Both these items 
are controlled by Government through Cement Controller and' 
through Iron. ood Steel Controller respectively. The allotment 
of Cement to CPWD has been progressively reduced from 
90 thousand tonnes per quarter in 1979 to 68,800 MT quar
ter in 1982 onwards. On the other hand, ·the work load during 
these 3-4 years has increased. Moreover CPWD does not 
enjoy priority in the matter of allotment of Cement as is 
enjoyed by Defence, Irrigation and Power etc. Due to severe' 
power cuts and at time non-availability of wagons, there bas· 
been scarcity of Cement on several occasions, though for 
short spells during the last 3-4 years. In case of Steel, We were 
not able to get adequate allotment from 1PC and therefore 
there was scarcity of Steel also prior to 198 t . Now with the' 
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import of steel by SAIL for CPWD the position Ofa~ 
of steel for the time being is satisfactOIy . 

.Brons areaIfeady on toOt to' set increuedallotmellt of Cement 
or supPlement this inadequate allotmtat Wfrbprocurement ~ 
non-levy cement/imported Cement, sO that the total availa
bility of cement and steel is sutllemnt to ~ :up WIth the Work: 
load. Moreover, both Utese items tieing \tOtycOstly, it may 
not be feasible to keep heavy stocks of these items, More so 
because of the fact that cement has got a limited shelf life." 

PrDCurement of Machinery/Equipment through DGSIrD 

4.3. Statiog the eXisting system of procurement of certain material 
~ DGS&O, the Ministry hAve submitted as under:-

"The existing system, by and large, is working satisfactorily. While 
there are instances 0( delays in suPPlies of eclill1*nents procu
red through DOS&D, in respect of very important worn 
DGS&D has been able to respond to our urgent needs and to 
effect suppIie!\ of equipments in time. 

The instances where there has been delay in supply of equip~nt 
are mainly because the cases involved exchange cif COrres
pondence between DGS&D on the one hand and the supplier 
or the CP'WD on the other side, regarding specifications and 
terms of supply of the equipment. To reduce the time factor 
in this process, GOver'Dment have sanctioned the post of • 
Liasion 'Officer of the rank: of a Superintending Engineer in 
CPWD who will be in touch with the CPWD and the OOSctD 
Officers and expedite the cases where OOS&D needs clarifica
tiOns from CPWD on certain aspects and also to exped1te 
OOS&D in placing the orders on the suppliers and to taka 
further follow-up action after the supply order is plilced by 
the DGS&D. The improvement achieved .. a result of trie 
new arrangement wilt be mtclied and further sdggestion coo.
sidered necessary will be sent to GoVer'nment at the appro
priate time." 

ClNtNliitd procurement and di4,trlbution of materials 

4.4 In a memorandum furnished to the Committee it was stated that:-

"in construction. projects cement and stee] are major items of 
materials to be arranged by the department. Acquisition and 
distribution is chann~sed at present by one of the units at
tached to a zone in New Delhi. So much of centralisation for 
an All India Organisation creates bottlenecks at aU stages." 



It was further stated that:-

"since regional Chief Engineer has full powers of technical sanctioo 
and scheduling of work he can plan and order the flow of 
materials required in his zone." 

4.S Asked to comment on the need and desirability of decentralising 
the system of procurement and storage of materials at regional levels, the 
Director General of Works--C.p.W.D. explained in evidence:-

"acquisition of stores is centralised in Delhi only for Works in 
Delhi. We have a number of zones working in Delhi and there 
is one Organisation which purchases these materials and dia-
tributes to people working in Delhi. For those who are 
working outside Delhi they have their own authority. They 
purchase their cement and steel directly and do not go througb 
Delhi office. Only allocation is received by the Central Oftice 
which is distributed to each zone." 

Celnlralised Mpnltoring and Control 

4.6 In a memorandum furnished to the Committee by a Retired 00, 
CPWD it was represented- to the Committee that: 

''there should be a system of reporting SO that Director General 
·(Works) knows at least twice a year as to what is the total 
value of stock in the entire CPWD and in case it is increasing 
without justification he will have to take remedial measures 
to control it. .. 

4.7 Commenting upon the aforesaid suggestion, Director-General of 
Wotb stated in evidence that:-

'~ere is striCt inventory control by CPWD. Under the preseat 
system we fix the stock limit for each and every Division. 
This is approved by the C.B. taking into acoount his work
load and his jurisdiction. He fixes the lbnit tor the Division. 
The total holdings for one particular year shall not exceed 
that particular level. We get '8 report in our Central 0fIic0 
here. Quarterly report is thereabout the value of the stock 
in the entire C.P.W.O. Every quarter our DGS&O ofIice gets 
such a report. We know what is the total value of the stocks 
in the C.P.W.D. In the case of some itnportant building items, 
we have introduced modern methods. We have ddne ABC 
analysis. We have fixed the basis for critical level. safety level. 
maximum level. reordering level and so. on. For reorderiag 
level, the limit is fixed beCaUse the Executive Engineer knftl 
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he has to initiate action for getting more materials in time 
when he needed them." 

~8 'Ihe Collllllittee have been ildormed that wbUe the position 01 
availability of steel for works UDdertak.en by the CPWD Is for the ti_ 
..... satisfactory, the inadeqwK:y of aDotment of le~ cement to the CPWD 
...,. ~ tbeCPWD to make supple ..... ry Jlllfthitses of Imported 
or o1IiOD-Ievy cement both of which are very costly. The quarterly allot-
meat of cemeut bas been progressively reduced from 90,000 tcMmes .. 
1979 to 68,000' tonoes lin 1982 despite 1ncn:'8I!le In die work load of tile 
CPWD. 1be Committee would like that fJte IIIiIItter be taken up wltII 
the Cement CODtroIIer and die Ministry of Industry at the level of tile 
MinWry 01 Works BDd Housimg. 

B. Quality of Cement iD Use 

USe of sub-stCIITdard ce11l'L'nt 

4.9 It was pointed out by the representatives of a non-official organi
sation that "SO per cent of the lSI marked cement supplied by the factories 
to the CPWD is, below the standard qualiry .... 

4.10 During evidence the Committee desired to know from the re
,presentatives of the Ministry about the quality of cemettt being used in the 
works under execution by the CPWD. The Director General Works re
plied: 

"At present, two types of cement are bei/ng manufactured ... one 
is called Ordinary Portland Cement (OPC) that is what we 
use for RCC, Portland Pozzolana Cement (PPC) is being 
used for other typ~s of work like flooring and plastering. But 
when we buy the non-levy cement, we send it for testing before 
use." 

4.11 As regards the quality of the pozzolana cement the witness soaid: 

"Even Pozzolana cement, accordi'ng to specifications, is strong 
enough for work. But we test the cement to see that it con
forms to the standard ... The PPC takes more time to achieve 
it!!'; strength." 

4.12 The Secretary (Works & Housing), describing the various kinds 
.pf the cement being manufactured and in use, stated: 

"Actu"ally, thisPozzolana cement mixture consists of, 15 per cent 
of other materials which are recognised materials and which 
are mixed in the cement factories themselves. The only 
di1ference is that the time for setting is more in the case of 
PozzoJana cement and therefore Ordinary Portland cement 
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must be '*<I where the settiDg time is .limited and for beavy 
beams and'things like dtat. For ace work, the Portland 
cement must: be used. The third variety is ca11cd Portland 
Special Cement whtCh, is used fOr railway sleepen' and 10 on. 
That is a superiOr variety." . 

4.13 Asked whether it was on account of the use of 'ozzolana cement 
that complaints {Were-being made of su~standard c~strtICtion wOn, the 
'Sccretary(Works " Housing) said: "We will check it." 

4.14 It was pointed out to the witness that the. use of ,the pozzol'Bna 
cemc!1lt even, for ,plastering was: no good. Thereupon the Director General 
of Works (CPWO) stated: 

"We have also got our misgiving on this. I may just infonn the 
Committee t:hat We have, in fact, tried our level best and 
with the belp of the Ministry to get Ordinary Portland cement 
for our work. Unfortunately, the Cement Controller and the 
Ministry of Commerce and the Ministry of TndustrieSt are 
not 19reeiog. 

Now, we .have taken two fold action. We have issued instructions 
that all important works should be executed with the Portland 
Ordinary cement. In collaboration with the Ministry of Trans
port who are also building a number of bridjes:, a sort of 
committee has been set up which is conducting a study ()O 

por.zolana cement." 

4.1S The Secretary (Works & Housing) ,also revealed to the Com
mittee that ,PoZ7i>laria cement had been in the market for the last S-6 
~rs and ttlat, previously -there was 'no difference in the. prh:es:, n~ the 
prices were different. 

4.16 The representatives of the lSI was asked to indicate the consti.
tuents of pozzolana cement. He stated: 

'Tozzo)ana cement will be Ordinary Portland cement with replace
ment with Pozzolana to the extent of 10 to 2' per cant mainly 
either in the form of surhi or in the form of fly ash." 

4.17 The Secretary (Works " Housing) agreed with the suggestion 
from the Committee that the begs contalning the different types of cemea.t 
should be of different colours. Commenting on this suggestion the represen
tatives of the lSI said that: 

''We haVe said in the Indian Standard that the Pozzolana ceme'nt 
should be very clearly marked either by indicating that it is 
pozzolana cemen.t in writing OD the bag or a bright colour-
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band should be thereto distingui~ it. The manufac{~fers 
pointed out that there was some difficulty in marking in this 
mann~ as they sometimes use the old b'i/l. 

4.18 As for the penalty for infringment of the conditiolU of the Certi
fication Mark. the representative of the lSI. said that· ClaU:ie 13 of the 
1952 Act provides for a penalty of upto Rs. ] 0,000 for n\isuse of the 
certification mark. However, recently an amendment has been proposed 
which is under examination of the Law Ministry where it baa been pro
posed to enhance it to Rs. ] lakh and/or rigorous imprisonment upto one 
year. He also said that in the proposed amendment powers have been 
sought for search and seizure. 

4.19 The Committee asked the representatives of the Ministry of Indus-
try whether there was any control in regard to the quantity of cejlleQt of 
different ~arieties which a factory could manufacture and how was it 
-ensured that the general public was able to identify and distinguish thd 
different varieties of cement being sold,. He replied: 

"when we issue a licence (for the manufacture of cement). we 
do not specify the specific quality of cement as to whether it. 
is OrdinaryPortllliOd Cement or Po~lana cement or Port
land Slag cement. When a licence is given we normally indi
cate ,the generic name: Portland Ceme'nt." 

4.20 Indicating the genesis of th~ policy of the Government for 
:allowing different kinds of cement, he said: 

"There is a system that we have under which no cement manu-
facturer is supposed to produce any cement which ~~s not 
~f~~, to the ~s .~.~.!,.y. I~ .. ' .. Government 
JlC?~t~~· t.1;te11l. ~~~ \bqrCI W ~i.,. till coaent In the 
C,O,U.DtrY,. ~~~nt ~:. ~ ~ ll.~'aay kind of 
c~~~ ~~ih~o~,to,_.~t.in 1974, 
~~~t _~~, ~w.:.~. ~ .man.ufacturers 
t.Q p~, ~ ~".' .~~. ·~atio~ was 
there. It V(BSf, !QUII,~M .~ ~ ~YJl_iOf\ht strength of 
these cement was the s~e." 

4.21 Asked to s~te whether there was any price crontro1 ~~ckr for 
1be. three f&peS of, cemetlt, "'melty, the ore, PPCtui4 SPC, the represen
tathIe . Of -tbi MlDistty' of ~stry st1ttCd ;ihat the price differential was to 
lhe extent of 75 paise per .,ag. . 

4.22 The ComQli~ pQwte4 ~ fA ~c wjtne __ lb. SOlDO In~U&!rie~ 
had come up with a small i'llVestment and were producing something which 
1hty.:caJbl u'lla aubltitvtt·f8; CIIIIldtIt..,A*edwhetbeT the of:'er¥i0~s.of 
'such factories wa;e re~Wated' ~ ~ 'law or, by aayordet, the representative 
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pi the Ministry of Industry said: "I do not think so. What they produCt 
is some binding material but not cement:' 

He further stated that: 

"Anything whioh is not sold as "cement" and is being manufaotu .. 
ted in small Scale Industry is not un~er the control of the 
Ministry of Industry .... I must admit that 1hese are not 
under any kind of Government control. Ultimately, it will 
depend upon the consumer because cement substitute is a very 
wide term. Even lime is some kind of a cement substitute." 

4.23 It was further pointed OUt to thc witness that such small scale 
industries existed throughout the country, specially in Madhya Pradesh 
and Rajasthan. These had been financed by he Bank to the tunc of crores 
of rupees. The State. Governments had given land and power to them. 
They were also using the empty bags taken from the big factories. Asked 
whether the Ministry of Industry would regulate this industry in the national 
interest; the representative of the M'Ulistry of Industry stated: 

"We will get the matter investigated." 

4.24 Responding to the suggestion made by the Committee that if 
such Units were regiSitered with the State authorities, in order to ensure 
that the common consumer was not cheated and people did not buy it 
as cement, there should be some colour put into it, the witness assured 
"we will do it." 

4.25 At this stage the representative of lSI informed the Committee 
that: 

"We have a cement Committee which formulate specifications for 
' .. -all cettleD.t materials. As distinct from cement,. there are other 

binding materials which are basically lime and pozzolana 
.. ; .. based, with. certain' types! of additives. TheSe are not dealt 

.. _ with hy the Cement Committee, but by a separate Committee 
. ca11ed·-Lime Committee. Basically, it is the lime and pozzolana 

mix'ture which is being discussed now. two 

EJaborating the position in this regard the w~tness added that:-

"We have brought out IS:4098 specifications for lime porzolana 
.' . mixture. It is not to be taken as .1. total substitute for cement 

and this is not to be used for RCC works." 

Role of Cement Controller in ensuring quality of Cement 

4.26 In the co'ntst of references to bad quality cement being wpplied 
to OPWD affecting the qu·ality of constructions, the Committee desired 8' 
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note being submitted to them in regm:d to the role of the Cement Conuoll« 
in the matter of enswing quality of the cement manufactured bytbo 
cement factories. According to the Dote furnished to the Committee, the 
0fIice of the Cement Controller was constituted "primarily for the pur
pose of ensuring the equitable distribution of cement and its availability 
at fair Ptice." It is stated that "no statutory powers have so far been given 
to the Cement Controller regar:ding quality control." 

4.27 For the purpose of ensuring that the cement produced conforms 
to die prescribed Indian Standard the Central Government have issued 
two orders, namely, (i) the Cement (Quality Control) Order, 1982 and 
(n) Cement Control(Regulation of Production) Order, 1981. under the 
Esscmtial Commodities Aot, 1955. The power to take action for violation 
of orders issued under the Essential Comm.odities Act have been delegated 
by the Act to the State Governments/Union Territories. 

4.28. The Cement Controller has however in this connection taken 
the following action: 

(i) Issue of a circular letter dated 3.3.1982 to State Governments 
dmwing their attention to the specific provision of the Essen
tial Commodities Act aud !requesting them to <take legal 
action against the defaulters. 

(ii) Drawing of samples at surprise visi:ts from various cement 
factories, having the samples tested by the Cement Research 
Institute of India and., in case the sample is found to be sub
standard, taking 'up the ~tter with the concerned cement. 
fatcory with a view to persuading them to meet the quality of . 
cement and ensure that no forhter sub-standard cement is 
produced. . 

4.29 According to the information furnished by the Cement Control
ler, between 9.6.1980 and 14.9.1982 the number of faotories inspected 
by the Cement Controller's Organisation for taking samples and whose 
cemeRt was found to be S1Ub-standard was 98. During the period 29.3.1979 
to 27.8.1982, the Cement Controller had received 31 complaints of sub
standar-tcement being produced by the various factories. 

Certification ·by the Indian· Standard Institution , 
4.30 Different kinds of cement were being marke~ under lSI Cer

tification which were reported to be substandard in qUality. The Com
mittee therefore desired to have a note regarding the Certification of 

products by the lSI, powern and procedure or the lSI to enforce the certifi
ed quaJity of .. products and the penalties enjoined for infringement of the 

conditions of Certification. In a riote furniShed to the Committee it has 
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~ st~ ~t lSI. ~erti6cation Mark Sebeme is being ,:>peJ;a~~ _~' 
~ P~l~S <>f lQdianStandards Instit1ltion (Certification Ma,r\> 4~~ 
1?S,2 a,nd ~e Rul~ and Regulations made thereunder. Un~er the PW-Yi-
Sl9llS of this Act, lSI grants licences to the manufacturers to ~ ~e 
Standard. Mark on their products manufactured in accordance with ~~ 
rclevan~ In,di,an Standard. The penalty for improper use of Standard 
Mark as provided under Sec. 13 of the Act, is inter alia "fine which' may 
extend to Rs. 10,000." The' Institution has the power to file a c~m1i9int 
in a Coun of the Presidency Magistrate or a Magistrate of tb~ F:iJ:st q&ss 
specially empowered in this behalf. The Institution appoints Ins~~ 
for the purpose of inspecting wheth~r any article or pro:cess it:!. rel~ti~ 
to which tbe Standard Mark has been m,ed Conforms to the Indian Sta~¥d 
or whether the Standard Mark has ~n improperly used in r~~ 
to any article or process without licence. The Inspector has the power to 
Retesting of lSI marked MCUeriaJ. 

4.31 The lSI Scheme is a voluntary Scheme and the manufactucen 
desirous of using lSI mark have to apply to .the Tns~itution. While graatin~ 
the licences to manufacturers a ochenie cf testing and inspecti<;>n for maio
taiDing control over the product is pr~~. I,~. o~~~ ~ ~~ck that the 
Scheme of testing and inspection is 't~o:w,ed by th~ licens~s. lSI ~es 
out sw-prise and supervisory inspections of factories, testing of' .samples 
~.W1J ~rom, the, f,~~es ,aJ\d t~~p1 tlae mar~~ anc\ alia in.v~$tilatiotl <'l 
~pJ,~~Il,ts ~W- usc;x;s of the lSI certified prod~ts. 

,4..32. The lSI has published standards for the f9Jlowing types of 00-
ment:- ,. .'. . " 

HiJb alumina cement for structural usc. 

lliIIl.atrwt\ o.ary. partlabdatment 

H,dropllobic portllllld C<?men~." 

~~p.~ ~eI?t.: . 
Q,i1~WR~ ~Df.. 
Ordinary 1\. low bAt port18Jkl caneDt. 
Portland. J)O~~IU~ ~~~. 
ltaPid har~~. ~rttand cement. 

St~~ cem~w". po~l~~ 

~II~~~~ 
White portland cement. 

In tl\c 1~1~ Se~me of~tc;stin,aDd,·~spec;tion,for ~tWP .. ,O!l'll
_..onlinary and low-heat portland cement and (ii) Portland po~_a cc-



5] 

m.qlt .. it has. been made incumbent that the f0»R"'~.W9rllUltioa shGuJd' 
be "ven on each bag or packa~e or on the la~l ~ijc;d to it: 

(a) Name of manufacturer aDd lor Registered Trade Mark, if 
any; 

(b) TYPe of Portland cement. 

(c) Name of the material 

(d) Gross weight; and 

(e) ] ndentjficat~n in Code Or otherwise to enable the date aqd 
lot of manufacture to be traced back to factory recorda. 

4.33 The note also contains a list of lSI licensc.es .for Cemen.t. It is 
noted. from the list that in the case of I:'>rtlan'd Po~l.an~. cement the.. qnly 
lSI licensee are three units of the Cement Corporation of India ttd., 
l1.aJ;llely, Rajban (District Sirmur), Bokajan (Distt. Karbianglong' Assa,ot) 
and Kurkunta (Gulbarga Dis!t. Kamatak). 

Retds.t;ng of lSI marked MCJ(eria/ 

4.34 It was represented to tbe Co~ttee in a ~emor~~ ~. 
ed by a Builders' A~s9Ciatioq that "t~r~. is a proyisi01;\, i~ .~ ~~_ 

that the contractor:s ~ill ,,!,se I.St 1P,~~~e9 m~t.e;t;Wl,s. ~t\ ~tt:~ ~'. 
c~~ly, wi,th this provisi,on ~mtP,1t~c::hllS9 .,be s~ ~OI%, rq),l,1tcc;\~. 
mB¥.¥.a.~e~$, b,u\ t~C? ~.t;\~N i.wi.sts ~.$F.l;ti.,n& ~ ~~W~ uM\ 
test~.i~. ~~~ G9v~mm~n\ ~aJ~o~~to~~ 1b~i~ is a.grcat b.ar:~." 

04.35 .~~k~ t~, cODlDtf~~, on, th~ ~1~~,,~.s~Y~,W~,\l~W&~ 
Works of CPWD, stated. in evidence that "we permIt any material which 
~#t~~ DW'_.~ _ ,Qacd.iD.-.au.r.1I/PTk Widaout ....., a .picliC·ap
PWYaJ,I~f\M.~-.. "~ a ~r '0il,WWd1'1'I' IUId as· a. 1DdIl' of\~. 
_~~~.or.~.wc.h~ve.. ~ dprm tha~6_pla,*, .. ~1. 
~ ~&o •• U.·_e"SoCJ\t foc, .• ,Byudtarge •. lhe materialt ~ 
have me lSI certification mark should be able to stIDd thea, test. Ie allY 

Oft i!I.I!i'~$ipl is;lJ.e!i~,r. ~:~,k.~~'i~.~Mi, ~e'~' 
c~;.t.!5.~ ~ :~ftt~.~ J?8~~R~~""~~/whQ. "~,-'l , .\\tiI. 
~1i.Jav~"r;n~ t~rs, test rP.!lE~l'9ryso thilt tl1~ rpt~~\S. ,0(. o~l 
ar~m;9!P~ 

".36 ". Ilired!D' ~ (Worb) IIhInd tile iii., of t.~. ... . d.e ..... i 01 Po;;d: ........ "~ Mia ..... reou:! tII8t, .. idtemph z:t: Oi",. .~ Ct~~'~ ,,'" 
tire CPWD Works .. not succeed. 'I1Ie ConHBICtee W'OUId ... MIiII-
""'.'!f. W"",," ~ '9..... ~ !I.;. · ~ 
~"r~~'. ~ "". "imd~re .. ~ ~.!.pt. ..:Z' 
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.. e ", of various ldads of cemeat, giviDg their recommend .... ~ 
ilia .. use lor dilereDt types of COIIfItrucffoa works and processes. . TIle 
..... IDd recommeadatioas of the Committee sbould be glveawide 
JIIIIIIIdty • 

4.37 The quality control of cement production in the country leave. 
-.cia to be desired going by the complaints voiced in several qaarten 
aItbougb the cement producers are to conform to lSI specifications ill 
t.er. of their liceoces. The Committee fiDeI that tbe Cement (Quality 
Coofrol) Order, 1962 and the CemeDt Control (Regulation of ProdudiOll) 
Order, 1981 have been issued under tile Essential Commodities Act 1955 
- that the powers to take action for violation of these orders have been 
deJeMated to State GoverDmentslUnlon Territories. The Committee desire 
that the Cement Controller should have a regular system of sample cbeck 
.f quality of cement produced by each manufacturer. 

4.38 At present the Industrial Licences is.wed to tbe Cement Factories 
do not indicate 'he kind of cement that the factory is licenced to mann
facture, wi1Ib the result that the factories .. e cO'llCentrating on manufac
taring Pozzolana Portland Cement, the production cost of which is mnch 
less thaD that of the Ordinary Portland Cement or other superior varieties, 
--- of larger proportion of cheaper ingredients used in tbe man ... 
factoring process. Wltb an insignificant price differeDtiaI the Profit margin 
011 me pozzOlaDa cement is indeed hnge. 'The position therefore Is that 
the OrdInary Portland Cement is scarcely available to the general public. 
TIle Comndtfee would Uke the Ministry of Indu8try to review the Industrial 
'LIceIItes I8soed to the cement factories and endorse on them tbe quantit1e8 
or cMerent kinds of cements each factory is authorised to manufacture. 
lit ...... this endorsement., it should be ensured that 8 substantial quan
tity oJ ceDlellt to be lDanufactured should be the OrdInary Portland Cement.' 

. 4.39 TIle Committee hu1ber recommend fhat It should be made obll 
gatory Ibrtbe cemeBt factories to either colour the ce~nt differently for, 
~nt varieties or to Die bags of difterent colours for different varietlel 
01 cement, to uab1e the' general pobUt to dbtInguIsh one variety IrMa , 
the other easDy. ' ' 

4~' 'the cJlftereace in producfton co. should· also be fairly reflected 
in dae retail prices 01 the PozzoJa..- Portland Cement ami other yarleties 
ef cement At present It Is DOt so. The Committee would like the "~ 
try of IncIDIItry to h8ve the production cost of different varieties of cemeJlt 
aII8IyItd by. ~he Bnreau of IndusfrialCosts aDd- Prices/£ost Accomds 
1Iraada. of die Mlnl*y of F1nance, and, keeping iaview tbeproductioa 
CGIt lItnId1a'eot different varieties of cement, take llteps to regulate 8Ielr 
......at prices. 

, 4.41. ~ me been made to the Commltteeaboot cemellt., 
-.me ~ lSI certI8catIon ...n ....... been found to be 01 sob-stanclllrd 
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a*Ja ~ so that tile faith of tile ...... public ID die artIiicatioa 
purpose of c:beckiug wbetber .y article or ~ iD reIatioa to wbJda 
a.e staudard IDIII'k bas beea IIi8ed c:oofona9 to the Iodian standard or wile-
.... lie .....ant D&'k ... beea improperly used. It, bowewr, appe8I'I 
o.at the system is DOt worklog well. The Committee recommend that the 
lSI sbould streDgtbea h8 iDSpectioa IDIICbiDery BDd be more eaerptlc In 
tIeaIing with inlringemenf& of the coDditiOllS for tbe use of the lSI eertJA.. 
cation 1DIW'k, so that the faith of the general puIJIic in the c:ertiftc:ado • 
.... k of the lSI is not eroded. 

4.42 The Committee also feel that tbe penalty pro1'ided in the India 
Standards Institution (Certification Mark) Act 195% for the illlpl'Optll' U88 

ef staDdard mark i.e. "fine which may extend to teo tbousaad rupees" 
is grossly iDadequate. TIle Committee learn that there Is a proposal Co 
811W!nd the Act inter alia eJihancing tbe penalty to "one Iakb rupees _lor 
rigorous imprisonment which may extend to one yc .. ", wbicb is under 
consideration. The Committee emphasise lie need for early conclusive 
action on the proposal. The Committee further desire that misuse of lSI 
mark should be made a cognisable offence. 

4,43 At present lSI mark for cement is on a voluntary basis. The 
Committee recommend that this should be made obligatory ~ a conditton 
of grant of UcellCe. 

I 
4.44 It luis been brought to the notice Of the Committee that a IIIJ1I!I 

nmnber of small factories particularly in R.ajMtban and Madhya Prade8b, 
which have been set up with aid aad 88!dstanc:e from the Staae GoftI'D- , 
lDeIIt'and iastitudolml F'hatc:e are manufacturiDg apaeldad of • bbIdI:aaI 
material and are seiling It as a subsfJtute for cement to guJHble public ' 
with dangerous Consequences. At present an~ng that is not sold .as 
'cement') and Is being manufactured in sn.n sc:aIe industry Is not UDder 
the cOntrOl' Of the MInistry of Industry. The Committee feel that In .8ew 
Gf the'·risk IDvomcJ, the MInIstry 9hoatd be in a posItfon fo regulate sucla 
~rs also. The representatives of the MInUtry' of In....,. .. 
surecl .the COmmittee ID evidence that the MiDistry will get the mafter '. 
inv~ He also agreed with the ~OD that sudt·bIndtag ..... 
IiaJ ~ed by the small factories should also be dllflnguiJhed by !JOllIe 
colour I 80 , .... ., geueral public: does not mWake It for ordlury cemeat ' 
De Commi~ would await a report from ·the MInI8try of IDClustry .. 
regard to this matter. 



CHAPTER V 

VIGILANCE ORGANISATION 

A. CHIEF TECHNICAL EXAMINER 

5.1 The Chief Technical Examiner's Organisation was created within' 
~he then Ministry of Works" Housing and Supply in 1957 to c~uct an 
mdependent, effective and continuous technical audit of the works under
taken by the Central Public Works Department. 

5.2 In 1962. a Committee headed by Shri K. Santhanam, M.P. was sot 
up in order to review the problem of corruption and make s~estions. The 

Committee in its recommendation indicated that:-

"It would be mucb better to have ~e central organisation to CQIl-
duct examination and ins~ctions and give technical opinion 
on all cases involving engineering work, construction, filling, 
diPS etc. iqcs1*tiveoi- the Ministry or Departme'Jrt to 
w~h they relate .... We consider it absolutely essential 

to have such a Technical wing and we suggest, to be indepen
dent, it should be placed under the Central Vigilance Commis-

sion." , . 

. 5.3 ~e Admin,i,st~~i\~e co~!!~~ ~ t~~~. ~~h~~a~ E~~p(~ 
<>r~is~!iori. ~s,.t."'~e.for~ ~~~fre.c! t~, ~~ .~~~ y:1f,\~f,~ .~ .. -
'sk».9 /toD\ ~~t'N~v~t-!t 1, ~ ,. ~~ ~b~" ~_~q.,~*~ua\; ,CQ. 

!~ :: ~·~~'!~trT J~~\.~l/1.ffW,;.;I!fJJ.Wn'l~~'1tl 
~~" .... '''' ~ •. ···r.~::,,'(' .. ~"~ .. ~;;;,..,' 9.lJ! .. ~ ... , "".' f.· ,,-, i '1" nd the . f' ..•.. • . .... nluti . ' 

.2.:.;:~;'." :' "'~.~ ~ ".-'~""~'t'~";" .~ ", ~~I~~t'., ••. ,~'WI-'" 
L .. .,~~"'r ~~!p'e, ItSt~I.f ~~,~CWt 9~~V~. W~ "'_. . . . '. ,-

".4, All Ql'gaDisatiaa wUbia the judsdiction of the Ceatral. V.i~ 
'CGmaaiasia!i ate rllquirecl- to"'fumish' "quatatlystatemebt '~ civn"~~ 
COIItIqJl&, 'is laths' ~d ab<M. ~.:'by' .~ 'dt~ctlf ~t~ 
oM· public sector organ,1sations; I codsUlt8nls etc.; Pt'0II'l \ these \ quarUtt~ 
-.t1tebien.t dI·civ.1 woTb' 'w6rb are ~'101l lao tiiitdoftt sat!tPle~. 
by 'thE! GPE' Orgaliisat~. '/Examination 'of wOrks' irlc1yg~esiJj~~~~ ~ 
work pbysically at site as well. . . . - . " I 

5.5 On the baSis of inspection, a repon is sent to the Chief Vigilaac» 
Officers of the organisations concerned and comments!replies are reques
ted from them within 30 days. Thereaftor, the paragraphs involving visi-
1ance angle are requested to be investigated by the C.V.O. In tbe case ~ 

,. ~4 
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CPWD, however; the procedure differssligbtly on ~~t of large number 
~of,~ecutive officers involVed. 11i'e repOrt is notsent to the C.V.O. bllt it is 
I.~' into two pens. Oft the first Part \\rhicb inCOrpOrates observations 1lot 
.volving possible vigilance angle is sent' to the .Chief Engineer concerned 
for necessary action. The second part consisting of paragraphs which have 

'a possible vigilance angle is senl to. the Sxecutivc Engineer for his replies. 
1'bercafter the case is taken up with the Cbicf Engineer (Vigilance) in the 
CPWD for further detailed investigation, wherever needed. 

5.6 A sta,tement indicating the number of works awardedjexamined 
during the last 5 years in the C.Ft.W.D. as pet information available in the 
erE Organisation is given below:- , 

-----------'-----
Yl'al' Award of works Inspections 

1976-77 ' a61 1459 

1978-79 . 

21:l 

2597 

--.------------ --_._._--_. 

CTE organisation is conducting vigilance inspections not only of the CPWD 
but of otHer Organisations in the Government and in public sector. lfe'nce 
illformation regarding, the number and east of the work hi which substandard 
material was found to have been 1JS'ed or otherwise found to' have deviated 
frOm the prescrib'ed norms and specifications and action taken in such 
(!Mes will be available in the CPWD. In. Civil Englbetering WOrk it is 
considered that 'zero' defect work cmnot be attained without incurriDJ 
exorbitant cost. As such information on the action taken on CTE report 
;tJlei'cver subsmndard materials have been pointed out to the CPWD would 
'ftbt be known to the CTE Orgaliisatlon as prim4-fac;e no ,vigilance angle 
IS· ltrtr8cl~d and the information thereunder woUld be availaljle with the 
riHoUs Chief Engineers of the C.~.W.D. 

5.7 When the Ministry of WorKs & Housing were asked to furnish tho 
baformation on the action taken on cTE's report wherever ~ub-standatd 
.terial was found to have been used or whiiib wtre od1erWi1e found to 
fMlve deviated from the prescribed norins and speci6cadons, the Ministry 
stated in a written reply: "theteichnical examin-.tion of C.P.W.D. is done 
~Y, the C.T.E's organisation, which is under the Central Vigilance. Com-



56 

mission. Accordingly, that Organisation was requested by the C.P.W.D. 
to fumish the relevant infqrmationlmaterial." The Chief Technical Exami
ner baa informed that "the CTE's Organisation attached with the Central 
Vigilance Commission does not inspect the works of the C.P.W.O. alone. 
When the organisation of C.T.E. was set up, it was attached with the 
Ministry of Wodes and Housing for technical examination and audit of 
work carried out by c.p.w.n. With the transfer of this organisation to 
the Commission, the CTE Organisation is inspecting the works from Vigi
lance angle and has jurisdiction coterminus with that of tbe C.V.C. this 
organisation is therefore, not concerned with the perform a circulated COD
cerning the working of c.p.w.n." 

5.8 Chief Technical Examiner's Organisation being BI part of the Central 
Vigilance Commission, activities of this Organisation have been reported to 
Parliament through the Annual Reports of the Central Vigilance Commis
sion. 

5(9 During evidence, the repre6entative of an non-official organisation 
suggested to· the Committee that "the Chief Technical Examiner's post 
should be merged with the existing Vigilance Department of CPWIY'. 
Reacting to a suggestion for the merger of Chief Engineer (Vigilance) 
with the Chief Technical EX'aminer, a retired Diretcor-General of Works
CPWD stated during evidence before the Committee that "it will be worka
ble; it will be a very good idea." 

5.10 It has also been stated in a memorandum submitted to the Com-
mittee 'that "the general opinion is that the Chief Technical Eaxminer does 
not serve any useful purpose. Ranganathan Committee appointed by the 
Ministry of Works and Housing had recommended that control of the Chief 
Technical Examiner on CPWD should be withdrawn and a quality control 
unit should be constituted in the CPWD itself under the Director-General 
of Works. The Ministry of Works and Housing had accepted this recom
mendation but this has not been implemented."· 

B. Vigilance set-up in C.P.W.D. 

5.11 In CPWD, there is a Vigilance Unit hoaded by the Chief Engineer 
(Vigilance). Apart from Chief Engineer( Vigilance), the Vigilance ,Unit 
consists 'Of one Superintending Engineer (Vigilance), 6 Executive Engineers 
(Vig.), and 6 Assistant Engineers (Vig.) along with ancipary Ministrial 
Staff. 

5.12 Tn addition, one Superintending Engineer (Inq.) i~ also posted 
under Chief Engilleer (Vig.) who conducts departmental inquiries in. the 
cases of non-gazetted staff and also in the cases of Class n Gazetted Staff 
for Administrative lapses. Inquiries against gazetted officers are entrusted 
to Commissioners for Department Inquiries under CVO.' 

'nle Ministry of Works & Hoodn. at the time of factual verlflcatioa hal 
stated as follows. A quaUty control 'Unit has since been set uP in 1I1e 
C.P.W.D." 



5.13 As a preventive measure officers of the Vigilance Unit cooduce 
inSpection of 16 to 20 Division in a year. Whenever a complaint is received 
Surprise check is also conducted by the staff of the Vigilance Unit. 

5.14 Tho Ministry of Works & Housing have furnished the foll~ng 
informatinregarding the number of surprise checks conducted in tho. laM 
5 years by the Senior Officers indicating discrepancies found and follow:-up 

action taken by the Department. 

"The surprise checks are being carried out by the Vigilance Unit miialy 
of the stores in godowns and at the work sites. The checking is especially 

.carried out of costly materials, fittings, etc. Utmost secrecy is maintained. 
The checking is done by Senior Officers of the level of E.E. and ub<)ve who 
are weUaware of tbe procedure. 

The number of surprise checks conducted in the past 5 years src 'given 
below:- ~ 

----. -- _. ---
S.No. t Year 

---
I. 1977-78 

2. 19~Z9 
3. 1979-80 

4· 191)0-81 

5· Ig81-&! 

Nos. 

---- .. ------
Remarks 

14 No irregularity round in the~e 14 ca!es: 
figure. not complete as rull recnrds nl't 
available. 

116 No irregularity round 

55 No irregularity found 

57 One case of'irregularity 

60 One case of'irrcgu1arity. 

• 

5.15 For the year 1980-81 during a check of Minto Road Enquiry 
Office, it was found that cement was not accounted properly. A wamiq 
was issued to tbe IE and AE concerned and the case was closed. 

5.16 For the year 1981-82, 130 litres of surplus paint was found with 
refereace to bin card balances during a ched; of stores of Sub--Diviilon at 
Coimbattore. This is being processed with the E.E. concerned and action 
is likely to be finalised shortly. 

5. t 7 Surprise check on the quality of construction is carried out only 
in the case of complaints. As a result of complaints investigated dUf'iq 
the last 3 years, a number of officers were determined as delinquent all' 
conclusive departmental . action taken against sucb officers. Some Pf8S&" 
cutions cases were also lodged. 23 officers have been suspanded. 41 
ohargesheets issued under major penalty and 47 cbargesleets were issaell 
tinder minor penalty. Major penalty was awarded in 3 cases and miaol' 
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peQalty in 4 ,cases. 10. 67 cases, officers have either been warned or lapses 
'b~ to their notice. In I) caess sanction for prosecution was aIs'o 
~: .. 

5.18 'I1Ie Co~ fbad that tire Chief Teehakal EamiMr's o.p.i. ....... i_ ...., II part Of dleCPWD. Ia 1964, on the recomm ' . 
.. ·tiI the ~. coWttee' that ''it would belDllCh beUel" to IIIrie 
._ CeBiraI o.~ to coDdact eKMDiWioDl IIDCI iaspecdoaI ... 
tive tecbnical opinion in all. cases iD~hiitg eagioeeri .. work" aad "to ... 
~ it should be ,.eeI UDder cve", tills 0apniIati_ WIlli ;tn.s. 
~ fo file Central VJ&ilaace COIDIDission. bt 1979 it ris dedded'" 
die tedmicaI aadk of the CPWD works should be .... o't'er by tile 
iMIii~iIt aDd tbe cWer Teebaical Eumbler's ~ slloald c08-
'I~ HseII to examiaation of works from viailaDce a.,.re only. The C-. 
....., desire that a q_ty coatrol unit should be set up in tbe CPWD 
early. ' ~"'·I 

5.19 The CPWD bas set up aa elaborate Vigilance OrganisatioA of .. 
8wa beaded by • Obief ElJIineer which also conducts tecbakal examiDa
tioa &lid Inspeetioo of eagiDeering works in CPWD. HoweveI', the Com
miUee Iulve serious re&ervatioDS about tbe efficacy of tbiB sct up inasm.1I 
1M ,.....tsiDgIy surprise inspections of tbe' DDit have not brought to Iipt 
aD, .moIlS Irrei*'ty during the period 1977-8Zo The unit abo .... , 
dnfore, be qcmIltadvely Stl'eagtbeDed to be aD efteetive tool of itaenal 
cGldroI. 

New Delhi; 

April 21. 1983 

Vaisakha 1, 1905 (Saka) 

BANSI LAL, 

Chairman, 

Estimates Committee. 
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